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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
(Original Application No.16 of 2021)

IN THE MATTER OF:

vinitKumar .. Applicant
Versus

DSM Sugar Mills Ltd. & Ors. ..... Respondents

REPLY /SUBMISSIONS FILED ON BEHALF OF THE RESPONDENT NO.1
i.e. DSM SUGARMILLS LTD.

MOST RESPECTFULLY SHEWETH:

1.  Thatthe Respondent No.1 is an industrial unit belonging to M/s Dhampur
Sugar Mills Ltd., which is a company registered under the Companies
Act, 1956 and now under the Companies Act, 2013 having its Corporate
Office at: 241, Okhla Industrial Estate, Phase — lll, New Delhi — 110020
and are engaged in the business of manufacturing & sale of sugar and
other related products. That the Respondent No.1 is operating with due

compliances with all rules & regulations and various direction issued time

& again.

2. That the Respondent No.1 is filing this present Reply /Submissions
through Sh. Amit Sharma who is working as Senior General Manager
(Commercial) with the said Dhampur Sugar Mills Ltd. and who has been,
vide Board Resolution dated 13.02.2018, duly authorized to sign & verify
this present Reply /Submissions, to file documents, to sign Vakalatnama,

to depose before the Hon'ble Tribunal and to do all such other act(s) as
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may be necessary for this present Reply. Copy of the Board Resolution

dated 13.02.2018 is annexed as Annexure: R1/A.

That the Applicant has filed the captioned Original Application under
Section 14 and 15 read with Section 20 of the National Green Tribunal
Act, 2010 thereby alleging air and water pollution caused by the
Respondent No.1 in Mansurpur, Muzaffarnagar, Uttar Pradesh. That
prima facie the captioned Original Application is totally misconceived and
is based on false narration. That the complaint in the captioned Original
Application is primarily based on an Analysis Report [annexed as
Annexure 4 along-with the captioned Original Application], which
contains an analysis of the samples drawn from a common drain
containing effluent from a nearby distillery, namely, M/s Sir Shadilal
Distillery & Chemical Works also [Sample Collection: Husain Pur
Bhopada Mod DSM Sugar Mill and Sir Shadi Lal Distillery Mansurpur ka
Outlet Nala Jo Kaali Nadi mai Girta hai]. That a distillery is supposed to
be ZLD compliant, however, it is an established fact that the said M/s Sir
Shadilal Distillery & Chemical Works discharges its treated /untreated

effluent in the common drains.

That this Hon’ble Tribunal, vide Order dated 28.01.2021, has directed to
constitute a joint committee of the CPCB and the UPPCB to ascertain
facts and to furnish a factual and action taken report in the matter. That
in compliance to the aforesaid directions issued by this Hon’ble Tribunal,

the inspection of the Respondent No.1 was conducted by the Joint
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Inspection Team on 09.03.2021 and a Joint Inspection Report was filed
on 29.06.2021 before this Hon'ble Tribunal. Print Out of the Joint
Inspection Report dated 09.03.2021 downloaded from the web-site of this

Hon'ble Tribunal is annexed as Annexure: R1/B.

That during the Inspection of the Respondent No.1 conducted on
09.03.2021, the Joint Inspection Team collected effluent samples from
the ETP inlet, outlet and various units of ETP and treated effluent storage
lagoon including outlet of irrigation pipeline as well as Gram Sabha pond.
That the Table — 3 of the said Joint Inspection Report dated 09.03.2021
contains the analysis results of the aforesaid samples collected by the
Joint Inspection Team. That perusal of the said Table — 3 of the said Joint
Inspection Report dated 09.03.2021 shows that the parameters of the
aforesaid samples collected from the ETP Outlet, Lagoon, Irrigation
Pipeline, Cooling Tower Over-flow and values of OCEMS are withing the
notified standards. That the aforesaid fact is also reflected from the
Observation Nos.17 & 18 of the said Joint Insbection Report dated

09.03.2021.

That, further, during the Inspection of the Respondent No.1 conducted
on 09.03.2021, the Joint Inspection Team has also collected ground
water samples from bore-well — 03 installed inside the premises of the
Respondent No.1 and also from a hand-pump located outside the
premises of the Respondent No.1. That the Table — 7 of the said Joint

Inspection Report dated 09.03.2021 contains the analysis results of the
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aforesaid ground water samples collected by the Joint Inspection Team.
That perusal of the said Table — 7 of the said Joint Inspection Report
dated 09.03.2021 shows that the parameters of the aforesaid ground
water samples are within the acceptable limit of Drinking Water
Standards (BIS) IS 10500:2012. That the aforesaid fact is also reflected
from the Observation Nos.30 & 31 of the said Joint Inspection Report

dated 09.03.2021.

That, moreover, the Respondent No.1 has also installed a Sewage
Treatment Plant (STP) having capacity of 120 KLPD for the treatment of
the domestic waste generated from its residential colony. That during the
Inspection of the Respondent No.1 conducted on 09.03.2021, the Joint
Inspection Team has also collected samples from the inlet and outlet of
the said STP of the Respondent No.1. That the Table — 8 of the said Joint
Inspection Report dated 09.03.2021 contains the analysis results of the
aforesaid samples from the inlet and outlet of the said STP of the
Respondent No.1 collected by the Joint Inspection Team. That perusal
of the said Table — 8 of the said Joint Inspection Report dated 09.03.2021
shows that the parameters of the sample of the STP outlet are within the
notified effluent discharge norms. That the aforesaid fact is also reflected
from the Observation No0s.32 & 34 of the said Joint Inspection Report

dated 09.03.2021.

That other relevant observations made by the Joint inspection Team in

the said Joint Inspection Report dated 09.03.2021 are as under:



b)

c)

d)

9)

&

Observation No.8: Unit is having valid Consent to Operate under

Section 21/22 of the Air (Prevention & Control of Pollution) Act,
1981 and under Section 25/26 of the Water (Prevention & Control
of Pollution) Act, 1974 for discharge, both valid up-to 31/12/2024,

Observation No.9: The unit is also having valid Authorization under

the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 for storage and disposal of
hazardous wastes valid up to 19.02.2022;

Observation No0.10: The unit has provided log book for the

generation of used oil, which is mixed with bagasse and burnt in
boiler. The average generated quantity of used oil is 1.04 kg/day,
which comply the authorized quantity i.e. 5.0 kg/day;

Observation No.14: The unit has installed flow-meter at main inlet

channel (Flow — 29.97 m3hr, Totalizer 547719 m3) and outlet of
ETP (Flow -- 40.8 m3/hr, Totalizer 0.0 m3);

Observation No.15: The unit is complying w.r.t. final treated effluent

discharge volume norms as the treated effluent generation i.e.
174.752 Liter/Ton of cane crushed as against norms of 200
Liter/Ton of cane crushed,;

Observation No.19: As per the Irrigation Management Plan, the Unit

provided affidavit copy of 09 farmer's regarding use of treated
effluent for irrigations in fields;

Observation No.20: The unit has set-up environmental laboratory

and sufficient chemicals were found available for analysis of daily



parameters. The unit has maintained the ETP log book for daily
analysis of effluent parameters;

h)  Observation No.22: Boiler ash and press mud were observed to.be

collected separately in open area located 2.0 km far from the unit.
Sludge after drying mixed fly ash & press mud to form bio-manure

& distributed free of cost to sugar cane growers.

That the Joint Inspection Team, vide the said Joint Inspection Report
dated 09.03.2021, has issued several recommendations for the
Respondent No.1. That the Respondent No.1, vide its Letter bearing
Reference No.: DSM/MSM/887-89/12 08/2021 dated 29.07.2021 issued
in favor of the Respondent No.3, has submitted its point-wise Reply to
the said recommendations made by the Joint Inspection Team in the
aforesaid Joint Inspection Report dated 09.03.2021. That further, the
Respondent No.1, vide its Letter bearing Reference No.: DSM/MSM/891-
893/12 08/2021 dated 11.08.2021 issued in favor of the Respondent
No.3, has submitted its “additional submissions”. Copy of the Letter
bearing Reference No.: DSM/MSM/887-89/12 08/2021 dated 29.07.2021

issued by the Respondent No.1 is annexed as Annexure: R1/C. Copy of

the Letter bearing Reference No.. DSM/MSM/887-89/12 08/2021 dated

11.08.2021 issued by the Respondent No.1 is annexed as Annexure:

R1/D.
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10. Compliance Status with respect to the recommendations made by the
Joint Inspection Team, vide the said Joint Inspection Report dated

09.03.2021:

a) Recommendation No.1: That the said pipelines /openings are

actually drains of the domestic water and general toilets being used
by the farmers. That with respect to the effluent of the unit of the
Respondent No.1, it is submitted that the Respondent No.1 have
only single outlet point (MS pipeline) from the unit of the
Respondent No.1 through which the effluent is transferred to its
ETP.

b) Recommendation No.2: That the work of optimizing the rotation

speed of oil and skimmer for proper removal of floating oil & grease
from effluent shall be completed before the start of the next crushing
season, which will start in the first week of Oct, 2021

¢) Recommendation No.3: That the Respondent No.1 strictly follow

the guidelines /directions issued by the CPCB and/or UPPCB time
& again with respect to the discharge of effluent from the unit of the
Respondent No.1. That whatsoever effluent is generated by the unit
of the Respondent No.1, the said effluent is used for irrigation
purposes as per the norms. Copy of the Plan for “Utilization of
Treated Effluent fbr Irrigation Purposes” prepared by the National

Sugar Institute, Kanpur (U.P.) is annexed as Annexure: R1/E.

It is, however, pertinent to mention here that there is a
distillery, namely, M/s Sir Shadilal Distillery & Chemical Works,

located adjacent to the unit of the Respondent No.1 (having
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common boundary wall with the unit of the Respondent No.1) and
whatsoever discharge /seepage of untreated /partially treated
effluent is found in the surrounding drains as well as in the Gram
Sabha pond, it comes from the said distillery as there is a common
drain for the Respondent No.1 and the said distillery since last
several decades. It is further pertinent to mention here that the
Applicant has annexed a UPPCB Report dated 09.08.2021
[annexed as Annexure: A-1, Page No.92 — 95 of the “Response to
the Joint Report by the UPPCB and CPCB” filed by the Applicant
on 17.08.2021 available on the website of this Hon’ble Tribunal] and
a perusal of the said UPPCB Report dated 09.08.2021 shows that
the said distillery was discharging its effluent containing spent wash
in the Mansurpur drain via drain located near the molasses tank of
the Respondent No.1 during the night time. That a perusal of the
said UPPCB Report dated 09.08.2021 further shows that the said
distillery after bypassing the ETP, discharges its untreated effluent
in the drain located near the molasses tank of the Respondent No.1
and the said drain further meets the Mansurpur drain which finally
meets with the Kali River.

Recommendation No.4: That the average crush rate of season

2020-21 is 6849 MT/day, which is under the consented capacity.

Recommendation No.5: That the Respondent No.1 has already

initiated the work to establish an isolated area /spot for the storage
of scraps, empty drums of hazardous waste chemicals in the

premises as recommended by the Joint Inspection Team and the
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h)

said work will be completed before the start of the next crushing
season 2021-22.

Recommendation No.6: That the Respondent No.1 has an

agreement with M/s Bharat Oil and Waste Management Ltd.
(BOWML), New Delhi for the disposal of the hazardous and other
wastes [verified by the said Joint Inspection Team in Observation
No.11 of the Joint Inspection Report dated 09.03.2021]. That the
Respondent No.1 is already maintaining the proper record of the
hazardous waste, however, the Respondent No.1 undertakes to
modify the pattern /format of the said records, if the CPCB and/or
UPPCB issues any direction /guideline with respect to the same.

Recommendation No.7: That the Respondent No.1 has already

initiated the work to install the required flow-meters as
recommended by the Joint Inspection Team and the said work will
be completed before the start of the next crushing season 2021-22
i.e. by October, 2021.

Recommendation No.8: That the Respondent No.1 has instailed

ETP of a capacity of 1600 KLPD to treat the industrial effluent of the
Respondent No.1 and the said ETP was found working satisfactorily
during the inspection conducted on 09.03.2021. That further, the
Respondent No.1 has contracted M/s Newcon Consultants and
Laboratories, Ghaziabad [recognized /accredited by the UPPCB]
for the purposes of analyzing the treated effluent of the Respondent
No.1 on a regular basis. That the said M/s Newcon Consultants and

Laboratories, Ghaziabad has themselves drawn the samples from



the ETP of the Respondent No.1 and parameters of the said
samples were found to be within the prescribed standards /norms.
That further all the equipment of the ETP of the Respondent No.1
i.e. Bar Screen Chamber, Oil & Grease Trap, Chemical Mixing
Tank, Equalization Tank, Primary Clarifier, Aeration Tank,
Secondary Clarifier, Sludge Drying Beds, Sludge Filter Press and
Seepage Proof Lagoon for treated water of 10,000 m3 capacity are
in operational condition. That, moreover, the Respondent No.1 has
also installed the territory treatment units i.e. dual media filter and
activated carbon filter to meet out the treated water norms as per
the standards laid down the statutory authorities. That further, the
Respondent No.1 is also upgrading its system for more recycling of
treated effluent and to reduce the effluent generation, which will be
completed before the start of the next crushing season 2021-22 i.e.
by October, 2021. Copies of the Stack Emission Monitoring Reports
dated 15.05.2021 and Effluent Water Reports dated 17.05.2021
(both after & before treatment) issued by the M/s Newcon
Consultants and Laboratories, Ghaziabad are collectively annexed

as_Annexure: R1/F (Colly).

Recommendation No.9: That the Respondent No.1 has contracted

M/s Newcon Consultants and Laboratories, Ghaziabad [recognized
/accredited by the UPPCB] for the purposes of analyzing the noise
levels in the premises of the Respondent No.1. That the said M/s
Newcon Consultants and Laboratories, Ghaziabad has monitored

the noise levels in the premises of the Respondent No.1 and found
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to be withing the prescribed standards. Copies of the Noise
Monitoring Reports dated 27.03.2021 issued by the M/s Newcon

Consultants and Laboratories, Ghaziabad are collectively annexed

as_Annexure: R1/G (Colly).

That on 17.08.2021, the Applicant has filed a Response to the aforesaid
Joint Inspection Report dated 09.03.2021 [filed on 29.06.2021 before this
Hon’ble Tribunal]. That the Reply to the submissions /objections to the
Report made /raised by the Applicant in its aforesaid Response dated
17.08.2021 is as under:

a) Reply to Para Nos.3 (i) & 3 (ii) of the aforesaid Response dated

17.08.2021 filed by the Applicant: It is submitted that the Table — 1

of the said Joint Inspection Report dated 09.03.2021 contains the
analysis report of the samples collected from various drains and the
Gram Sabha pond. It is further submitted that the Respondent No. 1
does not discharge its effluent in any of the said drains or the Gram
Sabha pond and whatsoever effluent is generated by the
Respondent No.1, the said effluent is used for irrigation purposes
as per the norms. It is further submitted that whatsoever discharge
/seepage of untreated /partially treated effluent was found in the
surrounding drains as well as in the Gram Sabha pond, it comes
from the said M/s Sir Shadilal Distillery & Chemical Works as there
is a common drain for the Respondent No.1 and the said distillery
since last several decades. It is further submitted that this fact is

also verified from the UPPCB Report dated 09.08.2021 [annexed
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D

as Annexure: A-1, Page No.92 — 95 of the “Response to the Joint
Report by the UPPCB and CPCB” filed by the Applicant on
17.08.2021 available on the website of this Hon’ble Tribunal]
wherein it is clearly mentioned that the said distillery regularly
discharges its effluent containing spent wash in the Mansurpur drain
via drain located near the molasses tank of the Respondent No.1
during the night time. It is further submitted that a perusal of the said
UPPCB Report dated 09.08.2021 further shows that the said
distillery after bypassing the ETP, discharges its untreated effluent
in the drain located near the molasses tank of the Respondent No.1
and the said drain further meets the Mansurpur drain which finally
meets with the Kali River. It is further submitted that the parameter
of various samples collected by the Joint Inspection Team during
the joint inspection conducted on 09.03.2021 relating to the
Respondent No.1 [as reflected from the Table — 3, Table — 7 and
Table — 8 of the said Joint Inspection Report dated 09.03.2021] are

within the notified standards /norms.

Reply to Para No.3 (iii) of the aforesaid Response dated 17.08.2021

filed by the Applicant: It is submitted that the Respondent No.1 has

installed a Sewage Treatment Plant (STP) having capacity of 120
KLPD for the treatment of the domestic waste generated from its
residential colony. It is submitted that the said drains are used to
carry domestic waste water and waste water from the general toilets

used by the farmers. It is further submitted that the Respondent
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No.1 does not discharge its effluent in any of the said drains or the
Gram Sabha pond and whatsoever effluent is generated by the
Respondent No.1, the said effluent is used for irrigation purposes
as per the norms. It is further submitted that the contents of the
foregoing Para No.11 (a) of this present Reply /Submissions are
hereby reiterated and the same are not repeated herein for the sake

of brevity.

Reply to Para No.3 (iv) to 3 (vi) of the aforesaid Response dated

17.08.2021 filed by the Applicant: It is submitted that the Applicant

in Para No.(iv) [Page No.88] of its aforesaid Response dated
17.08.2021 has himself referred to the aforesaid UPPCB Report
dated 09.08.2021 [annexed as Annexure: A-1 therein] and has duly
mentioned that “the report says that effluent containing
spentwash is discharged in the drain near Molasses tanks of
DSM Sugar Mills Mansurpur Campus by Sir Shadilal Distillery
& Chemical Works Pvt. Ltd. The drain near Molasses tanks of
DSM Sugar Mills ultimately leads to Mansurpur Drain”. |t is
further submitted that this shows that the Applicant very well knows
about the aforesaid fact, as mentioned in the said UPPCB Report
dated 09.08.2021, that the said effluent containing spentwash was
discharged by the said distillery i.e. Sir Shadilal Distillery &
Chemical Works Pvt. Ltd. in the drain near the molasses tank of the
Respondent No.1. It is further submitted that, however, later in Para

No.(v) [Page No.88 — 89] of its aforesaid Response dated
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17.08.2021, the Applicant knowingly and with ulterior motives has
tried to shift the onus of the said illegal act of discharging effluent
containing spentwash committed by the said distillery i.e. Sir
Shadilal Distillery & Chemical Works Pvt. Ltd. on to the Respondent
No.1 and stated that “it is submitted that the inspection team has
observed the drain near bagasse storage area carrying dark
coloured effluent and the analysis result of sample collected are
much higher which clearly shows that the unit has failed to comply
with the notified standards and causing progressive environment
degradation”.

It is further submitted that the Applicant in the starting of Para
No.(iv) [Page No.88] of its aforesaid Response dated 17.08.2021
has stated “.... after receiving complaints from the local people, the
UPPCB once again conducted an inspection on 8.8.2021.” It is
further submitted that the Applicant deliberately and with ulterior
motives has failed to mention the subject-matter of the said
complaints made by the local people. It is further submitted that a
perusal of the said UPPCB Report dated 09.08.2021 [Page No0.93
of the aforesaid Response dated 17.08.2021 filed by the Applicant]
shows that the local people has made a complaint regarding the
“discharge of polluted effluent in the Mansurpur drain by the said
distillery i.e. Sir Shadilal Distillery & Chemical Works Pvt. Ltd".

It is pertinent to mention here that after receiving the said
Complaints by the local people, the UPPCB has inspected the said

drains i.e. (i) drain near the molasses tank of the Respondent No.1
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and (ii) Mansurpur drain situated on NH-58 on 08.08.2021, which is

off season for a sugar industry and therefore, at the time of the said

inspection on 08.08.2021 the industrial unit of the Respondent No.1

was found closed by the officials of the UPPCB and this fact is also

mentioned in the said UPPCB Report dated 09.08.2021 [Page

No.93 of the aforesaid Response dated 17.08.2021 filed by the

Applicant]. It is submitted that since the industrial unit of the

Respondent No.1 was closed during the inspection of the said

drains held on 08.08.2021 by the officials of the UPPCB, therefore,

there is no question of any effluent generatéd and/or discharged by

the Respondent No.1 into the said drains and/or any drain on

08.08.2021. It is submitted that since due to the off-season, the

industrial unit of the Respondent No.1 was closed during the

inspection of the said drains held on 08.08.2021 by the officials of
the UPPCB and since there was no effluent generation/discharge

by the Respondent No.1 at that time, therefore, the presence of any

“dark colored effluent” and/or high COD & TSS values of the‘
samples collected from the said drains on 08.08.2021 cannot be

attributable to the Respondent No.1.

It is further pertinent to mention here that the said UPPCB
Report dated 09.08.2021 contains (i) analysis result of sample
taken from the drain near molasses tanks of the Respondent No.1
[Page No.93 of the aforesaid Response dated 17.08.2021 filed by
the Applicant] which shows COD (mg/l) — 28700 and TSS (mg/l) —

14600 and (i) analysis result of sample taken from the Mansupur



drain near NH-58 [Page No0.94 of the aforesaid Response dated
17.08.2021 filed by the Applicant] which shows COD (mg/l) — 18400
and TSS (mg/l) — 9300. It is submitted that the said parameters even
of the “ETP Inlet” as shown in the Table — 3 of the Joint Inspection
Report dated 09.03.2021 are COD — 3798 & TSS — 386. It is further
submitted that, therefore, even if assunﬁing but not admitting that
the Respondent No.1 has discharged its effluent into the said
drains, the said parameters cannot reach to such a high level by
any such discharge by the Respondent No.1.

It is further submitted that the Applicant in Para No.(vi) [Page
No.89] of its aforesaid Response dated 17.08.2021 has once again
tried to create a false narrative against the Respondent No.1. It is
further submitted that the Applicant in the said Para No.(vi) has
annexed a “Google Earth Map” and stated that “copy of the google
earth map showing transport of industrial effluent info the Gram
Sabha Pond as well as the absence of any transport of domestic
sewage to the Gram Sabha Pond”. It is further submitted that a
perusal of the said “Google Earth Map” annexed as Annexure; A-2
[Page No0.96 of the aforesaid Response dated 17.08.2021 filed by
the Applicant] shows “Gram Sabha Pond” and “STP Facility”. It is
further submitted that although from the said “Google Earth Map” it
is not clear that whether the said “STP Facility” is of the Respondent
No.1 or of the said distillery i.e. M/s Sir Shadilal Distillery & Chemical
Works, however, in any case an “STP Facility” discharges treated

“domestic sewage” and not ‘“industrial effluent”, which is in
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e)

contradiction to the allegations made by the Applicant in para under

Reply.

Reply to Para No.3 (vi) of the aforesaid Response dated

17.08.2021 filed by the Applicant; It is submitted that the

Respondent No.1 has an agreement with M/s Bharat Oi! and Waste
Management Ltd. (BOWML), New Delhi for the disposal of the
hazardous and other wastes [verified by the said Joint Inspection
Team in Observation No.11 of the Joint Inspection Report dated
09.03.2021]. It is further submitted that the Respondent No.1 has
already initiated the work to establish an isolated area /spot for the
storage of scraps, empty drums of hazardous waste chemicals in
the premises as recommended by the Joint Inspection Team and
the said work will be completed before the start of the next crushing

season 2021-22.

Reply to Para No.3 (vii) of the aforesaid Response dated

17.08.2021 filed by the Applicant: It is submitted that the

Respondent No.1 has already initiated the work to install the
required flow-meters as recommended by the Joint Inspection
Team and the said work will be completed before the start of the
next crushing season 2021-22 i.e. by October, 2021. it is further
submitted that the Table — 1 of the said Joint Inspection Report
dated 09.03.2021 contains the analysis report of the samples

collected from various drains and the Gram Sabha pond. It is further

l“



submitted that the Respondent No.1 does not discharge its effluent
in any of the said drains or the Gram Sabha pond and whatsoevér
effluent i1s generated by the Respondent No.1, the said effluent is
used for irrigation purposes as per the norms. It is further submitted
that whatsoever discharge /seepage of untreated /partially treated
effluent was found in the surrounding drains as well as in the Gram
Sabha pond, it comes from the said M/s Sir Shadilal Distillery &
Chemical Works as there is a common drain for the Respondent
No.1 and the said distillery since last several decades. It is further
submitted that this fact is also verified from the aforesaid UPPCB
Report dated 09.08.2021 wherein it is clearly mentioned that the
said distillery was found discharging its effluent containing spent
wash in the Mansurpur drain via drain located near the molasses
tank of the Respondent No.1 during the night time. It is further
submitted that a perusal of the said UPPCB Report dated
09.08.2021 further shows that the said distillery after bypassing the
ETP, discharges its untreated effluent in the drain located near the
molasses tank of the Respondent No.1 and the said drain further
meets the Mansurpur drain which finally meets with the Kali River.
It is further submitted that the parameter of various samples
collected by the Joint Inspection Team during the joint inspection
conducted on 09.03.2021 relating to the Respondent No.1 [as
reflected from the Table — 3, Table — 7 and Table — 8 of the said
Joint Inspection Report dated 09.03.2021] are within the notified

standards /norms.



It is further submitted that, however, the Applicant deliberately
and with ulterior motives in the said Para No.(viii) has once again
tried to create a false narrative against the Respondent No.1. It is
further submitted that a perusal of the Photographs annexed as
Annexure A-3 [Page No.97 — 99 of the aforesaid Response dated
17.08.2021 filed by the Applicant] shows that the said photographs,
except one, was taken by the Applicant on 28.06.2021, which is
once again an off-season for a sugar industry and therefore, the
industrial unit of the Respondent No.1 was closed as on
28.06.2021. Itis further submitted that since the industrial unit of the
Respondent No.1 was closed as on 28.06.2021, therefore, there is
no question of the generation and/or discharge of the effluent in the
said drains by the Respondent No.1. It is further submitted that as
a matter of fact, the said photographs once again shows that it is
the said distillery i.e. M/s Sir Shadilal Distillery & Chemical Works
which regularly discharges its effluent in the said drains, as was also
found by the officials of the UPPCB during the inspection held on
08.08.2021 and the Applicant in the para under reply has once
again knowingly and with ulterior motives has tried to shift the onus
of the said illegal act of discharging treated /untreated effluent in the
said drains committed by the said distillery on to the Respondent

No.1.



)

9)

h)

Reply to Para No.3 (ix) of the aforesaid Response dated 17.08.2021

filed by the Applicant: It is submitted that the Railway Department is

in process to acquire the land on which the said wall is situated for the
purpose of development of a freight corridor and, therefore, the
Respondent No.1 cannot construct anything on the said land till the
acquisition process is finalized by the Railway Department. It is further
submitted that once the said acquisition process is finalized by the
Railway Department, the Respondent No.1 will erect a proper wall in
accordance with the directions of the UPPCB, however, meanwhile

the Respondent No.1 has already erected the green net.

Reply to Para No.3 (x) of the aforesaid Response dated 17.08.2021

filed by the Applicant: It is submitted that the said Joint Inspection

Report dated 09.03.2021 shows that there is no degradation to the

environment caused by the Respondent No.1.

Reply to Para No.4 of the aforesaid Response dated 17.08.2021 filed

by the Applicant: It is submitted that the Applicant in the para under

reply knowingly and with ulterior motives has once again tried to shift
the onus of the said illegal act of discharging treated /untreated
effluent into the said drains committed by the said distillery i.e. M/s Sir
Shadilal Distillery & Chemical Works on to the Respondent No.1. ltis
further submitted that the UPPCB has inspected the said drains i.e.
(i) drain near the molasses tank of the Respondent No.1 and (ii)

Mansurpur drain situated on NH-58 on 08.08.2021, which is an off



season for a sugar industry and therefore, at the time of the said
inspection on 08.08.2021 the industrial unit of the Respondent No.1
was found closed by the officials of the UPPCB. It is submitted that
since the industrial unit of the Respondent No.1 was closed during the
inspection of the said drains held on 08.08.2021 by the officials of the
UPPCB, therefore, there is no question of any effluent generated
and/or discharged by the Respondent No.1 into the said drains and/or
any drain on 08.08.2021. It is submitted that since due to the off-
season, the industrial unit of the Respondent No.1 was closed during
the inspection of the said drains held on 08.08.2021 by the officials of
the UPPCB and since there was no effluent generation by the
Respondent No.1 at that time, therefore, high BOD /COD level of the
said drains including the Mansurpur drains cannot be attributable to
the Respondent No.1. It is further submitted that the aforesaid fact
once again clearly shows that the Respondent No.1 has not caused
any environmental degradation by contributing in the deterioration of
the health of Kali River, which is a major tributary to the Hindon River

as alleged by the Applicant in the para under Reply.

PRAYER:

In the facts and circumstances as stated above, it is therefore, most

respectfully prayed that this Hon’ble Tribunal may graciously be pleased to:

(i) dismiss the present Original Application being Original Application No:16
of 2021 titled as “Vinit Kumar vs. DSM Sugar Mills Ltd. & Ors.” filed by

the Applicant;



Qf’) Pass such other/further order(s) as this Hon’ble Tribunal may deem fit and

proper in the facts & circumstances of the case.

For B8 Blempur Suges Mills Led.

As0 tas

RESPONDENYoRgried Signator
THROUGH

B &
BHINAV ANAND

ANUBHAV ANAND ARON, A
(Advocates for the Respondent No.1)
A-901, Apex Golf Avenue, Sector-1,
Greater Noida (West), U.P. — 201 306
Mob: 9811764256; 9582416270

- E-mail: abhinav.legal@gmail.com
Place: New D ELHIL

Date: 19|08} 20
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
(Original Application No.16 of 2021)
IN THE MATTER OF:

Vinit Kumar L Applicant
Versus
DSM Sugar Mills Ltd.&Ors. ... Respondents
AFFIDAVIT

[, Amit Sharr}la/aged about 54 years S/o Sh. Jagdeesh Chandra Sharma working as
Senior General Manager (Commercial) with DSM Sugar Mills Ltd having its Corporate
Office at. 241, Okhla Industrial Estate, Phase — Ill, New Delhi — 110020 (the
Respondent No.1 herein) do hereby solemnly state and affirm as under:
1. That | am working as Senior General Manager (Commercial) with DSM Sugar
Mills Ltd (the Respondent No.1 herein) and has been, vide Board Resolution
dated 13.02.2018, duly authorized to sign & verify the accompanying Reply
/Submissions, to file the documents, to sign the Vakalatnama and to do all such
other act(s) as may be necessary for filing the accompanying Reply
/Submissions.
2. That the accompanying Reply /Submissions has been drafted by my Counsel
under my instruction and the content of the same have not been repeated
] .,% @\/ herewith for the sake of brevity and the same may kindly be read as part and
parcel of the present Affidavit.
3. That | have read and understood the content of the accompanying Reply
/Submissions and present Affidavit and the same are true and correct to my

knowledge and nothing material has been concealed there from. (—
m e W}lwiﬁyu&
229D DEPONENT

ﬁﬁ?ﬁ 1& @ N Authorised Sxﬁnmr‘

Py
D

VERIFICATIO 8
Verified at Delhi on this day 04 ﬁ J G Q%Imat the contents of Para No. 1 to

3 of the above Affidavit are true and correct to my knowledge, and nothing material

has been concealed there from.

T , AN ﬁ“ hampur fygar Mins‘:m
.vf,flwf 3 gj”% h - M M;g;»igm% *@ﬁ Mii 2{£%2¢
y T N :i@sg 3) Dt v
2 é}?@ N iy Comit v DEPONENT

uthorised Slgm,:r :

523 %ﬁ\\

1C, DELKI NCR (INDH

|8 AU 2z

NOTARY PUBL
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dhampur

Dhampur Sugar Mills Limited

241, Okhla industrial Estate, Phase lii
New Delbhi - 110 020, India

Tek: +91-11-3065 9400, 4161 2456

Tele Fax: +91-11-2693 5697

E-mail: corporateoffice@dhampur.com
Website: www.dhampur.com

Annvexvre: Rijp

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE FINANCE SUB COMMITTEE

MEETING (NO. FEBRUARY -01/2017-18) OF THE DIRECTORS OF DHAMPUR SUGAR MILLS

LIMITED HELD ON TUESDAY, 13™ DAY OF FEBRUARY, 2018 AT ITS CORPORATE OFFICE AT
241, OKHLA INDUSTRIAL ESTATE, PHASE —1il, NEW DELHI-110020

“RESOLVED THAT Mr. Sandeep Sharma, Director, Mr. SK Bhatnagar, President (Corporate),
Mr. Mukul Sharma, Chief General Manager (Business Development) , Mr. Amit Sharma, Sr.
General Manager (Commercial) of the Company be and are hereby severally authorised to
apply for registrations, filing requisite returns, to make applications, communications,
representations, and to sign, execute all types of paper(s), agreement(s), document(s),
undertaking(s), deed(s), other document(s) on behalf of the Company (including its Units)
before the appropriate authorities (including Appellate Tribunals and jurisdictional Courts
etc.) for Central Excise Act, Trade Tax Act, VAT Act, U.P, Excise Act and GST Act and any
other State Act or Central Act and are authorised to sign Vakalatnama on behalf of the
Company, as may be required from time to time for the purpose mentioned above.”

Certified True Copy
For Dhampur Sugar Mills Limited

M.No 22787

CIN: L152490P1933PLCO005 1 1

Regd. Office; Dhampur, Dist. Bjnor, Pin Code: 246 761 {UR)

Branch Office: /125, Vijay Khand, Gomti Nagar, Lucknow - 226 010 (UP), Yel.; 491-522-239243
Units ; 1. Dhampur, 2. Mansurpur, 3. Asmoli, 4. Rajpura, 5. Meerganj



AVNEXVURE » R ’/B

Email : mmmﬁazmgm@upm in

AR BJoic

U.P. POLLUTIGN CONTROL BOARD, MUZAF FARNAGAR
6—dl, 1§ HUS), YATHIAN—251001 (SoMo)

iff;;i” J*’*/ ORIV i ot V[s. £ 1 Sogeh Ja021 oy 24620

To,
The Registrar
National Green Tribunal
Principal Bench
New ﬁalh:

_on 28.01.2021 by Hon'ble
nal in No. 1&/2{)21 Vinit Kumar Vs.
{ Ay JE t 8.

Sir,

With reference to the subject mentioned above kindly find enclosed
herewith the Joint Committee Report of CPCB and UPPCB in compliance
of the order issued on 28.01.2021 by Hon'ble National Green Tribunal in
0.A. No. 16/2021 Vinit Kumar Vs. M/s DSM Sugar Mills Ltd. And Ors.

Encl. : As above.
Yours faithfully
| b S
(Ankit Singh)
Regional Officer
Q;an,:ﬁg :

. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
i%, Shri Pradeep Mishra, Advocate, Hm‘biz; Supreme Court/NGT, New Delhi
for perusal and necessary action.
3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.
4. Chief Environmental Officer (Cirele-3), U.P. Pollution Control Board,
Lucknow for information. |

Regional Officer

b b (U8 o



Joint Inspection Report
(09.03.2021)

of
M/s DSM Sugar Mansurpur, (A unit of Dhampur Sugar Mills

Ltd.), P.O.- Mansurpur, District-Muzaffarnagar- 251203
Uttar Pradesh

In the Matter Of
Vinit Kumar Vs M/s DSM Sugar Mills Ltd. And Ors.
In O.A. No. 16/2021

-Prepared by-
The Joint Committee of CPCB & UPPCB

Constituted by
Hon’ble National Green Tribunal
(Order dated 28% January, 2021)

W W,Y‘é)” | Page 10f 27
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2.0 Inspection of M/s DSM Sugar, W{Amﬁnﬁﬁh@mﬁwmﬁﬁm ud,}f
P.O. Mansurpur U.P. by joint team of CPCB and UPPCB officials...... 4

2.1 Analysis results of the drain samples collected from various locations... cerecesoraend

zﬁﬁwﬁmwmmﬁmﬁww {A Unit Of Dhampur Sugar Mills Ltd.}
P.O.- Mansurpur, Di: Muzaffarnagar........ axev ERERRIE 4
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Table- 1: Analysis results of samples collected
storage, Drain behind unit near railway tz%ﬁi&; Dow ' Mansury it
near Kali River and Gram Sabha Pond After

Table-2 : Details of the hazardous waste generation (used oil) by the unit {fwg, sqammy
from 1% Nov-20 to 9t M*m) HRce SO Rt e RN KRS R E RN DO |
Table-3 : Analysis results of samples collected from inlet, outlet & various units of ETP
and treated effluent storage %agw& %miuémg outlet of ﬁﬁg&ﬁm pzp@ﬁm as well as

Gram Sabha Pond.....ooooviviiinmmimnmiisinnss T SR reenssrenenes RS |
able-4: : ; ‘ ; installed at M/s DSM Suga vur, P.O
le-4: Co-ordinates of bore-wells installed at M/s DSM Sugar, N ur, P.O-
#: 7 ¢
Mansurpur, District- Muzafia »gm,.m,.m ,,,,, A AVEE ISP A SN ,
T, ise details of fresh bstraction (from 1% Feb-2021 to 9% Mar
able-5: Month wise details o water a on e o -
2&2};) BHBTEESNERBERFB RN ERHEGCFYRRB U BHERD L CEREEG G TR ERRE RN H LD PRRUCE DR LD G Hw AT W % K R 1‘7
Table-6: Piezometers ocations.........cociciiiivnvninninsrinsasissnsnirsrnsnns Sabesaneeres e nmin 18

Table-7 : Groundwater Analysis Report- Mty of Groundwater is compared with
Bureau of Indian Standard (BIS) DRINKING WATER — SPECIFICATION (Second

mw‘m}%i %12 aaaaaaaaaaa FRERHREEARAT A RE DD BB EA AN SR TR 000 himh AAAERAIEASTDD G RBA LB ED S 5 % 0y ‘3«3
Table-8 : Analysis results of sample collected from STP inlet and outlet... woreerens19
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JOINT INSPECTION REPORT OF DSM SUGAR MANSURPUR, (A UNIT OF
DHAMPUR SUGAR MILLS LID), P.O. MANSURPUR, DISTRICT-
MUZAFFARNAGAR- 251203, U.P. ON 09032021 IN COMPLIANCE 7O
DIRECTION ISSUED BY Hﬁ%’ﬁ&% NATIONAL GREEN TRIBUNAL IN O.A. NO.
16/2021, IN THE MATTER OF VINIT KUMAR VS M/S DSM SUGAR MILLS LTD.
AND ORS. mKﬁG.

1.0 Background

Hon'ble NGT vide order dated 23.01.2021 in the matter of Vinit Kumar Vs M/s DSM
Sugar Mills Ltd. And Ors. in O.A. No. 16/2021 had directed following:

“.. let a jont Commitiee of the CPCB und the State PCB ascertain facts and take such as may be
called for in exercise of their statutory powers,, following due process and furnish a factual and
achion taken report in the matter within two months by e-mail at judicial-ngt@gor in preferably
in the form of searchable PDF/OCR support PDF. The stale PCB will be the nodal agency for
coerdination and complinnce”.

2.0 Inspection of M/s DSM Sugar, Mansurpur (A unit of Dhampur Sugar Mills Pvt.
Lid.), P.O- Mansurpur, District- Muzaffarnagar U.P. on 09.03.2021 by Joint team of
officials from CPCB and Regional Office, UPPCB, Muzaffarnagar.

In compliance to the aforesaid direction, a joint team of officials from Central
Pollution Control Board, Delhi and Regional Office, Muzaffarnagar, Uttar
Pradesh Pollution Control Board (UPPCB) visited the unit M/s DSM Sugar,
Mansurpur {A unit of Dhampur Sugar Mills Pvt. Ltd.), P.O- Mansurpur,
District- Muzaffarnagar U.P. ("hereafter referred as the Unit”) premise and
surveyed the drain along the boundary wall of sugar mill near railway track till
the interior locations as well as Gram Sabha Pond and along the NH-58 to trace

any bypass, effluent discharge point in the drain on 09.03.2021.

* During inspection, the team found a drain inside the unit near bagasse storage
area, which contains black colored waste water. The samples were collected for
further physico-chemical analysis (Pic-22). Sample analysis result is at Table- 1.

o The team has surveyed the boundary of the unit up to the interior locations up to
a nearby distillery umit. During survey, a drain of waste water was observed
behind the unit, near railway track along the boundary of the unit (Pic-2). Few
mﬁm were also found opened towards the drain (Pic-31). The sample were

scted by the team for physico-chemical analysis. Sample analysis resuit is at

T&h&% 1.
s The team followed the drain flowing towards backside of the ETP towards Gram
Sabha Pond and samples were collected from the Pond for the analysis (Pic-32).
Further this drain meets the Mansurpur drain at NH 38 at downstream location
of the unit, where the sewage from Mansurpur area also combines. The samples

Page 4 of 27
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for analysis were collected by the team from Mansurpur drain at NH 58 at
downstream location (Pic-1).

¢ The joint team fried to survey the Mansurpu
confluence of River Kali west, W@, dzw o ”& ity
confluence point, the sample was also collected 1 km before "

2.1 The analysis results of the drain samples collected from various locations are
shown in Tablel.

Table 1. Analysis results of samples collected from Drain inside unit near
bagasse storage, Drain behind unit near railway track, Downstream of
Mansurpur drain, Drain near Kali River and Gram Sabha Pond After ETP.

ﬁamyie . : , o | TD | Phos | Ammoni
lysis pH COD  BOD TSS S | phate a

Drain located
within unit's
premises near 7.0 1357 563 | 222 3744 537 -
bagasse
storage
unit near 73 737 0 307 0 92 123964 365 -
_railway track
Gram Sabha
Pond After 54 1110 597 205 1708 | 1.45 23
ETP
of Mansurpur 6.0 1210 | 571 | 382 (1376 236 14
drain at NH-58 ,

Kali River 72 704 ‘2% 420 11232 282 29
Notified
standards for | 55t085 250 100 @ 100 21008 - -
land disposal

The above analysis results of the drain samples collected from various locations

o The analysis results of the Gram Sabha pond show pH= 54, COD= 1110

mg/1, BOD= 597 mg/1, TS5= 205 mgﬂ TDS= 1708 mg/l and Ammonia=

2.3 mg/1 which indicates th characteristics of untreated/partially treated

effluent and the presence of ammonia indicates presence of domestic
sewage.

SN

Page S of 27




6D

¢ The analysis results of the Downstream of Mansurpur drain at NH-58 show
pH= 6.0, COD= 1210 mg/1, BOD= 571 mg/l, TSS= 382 mg/l, TDS= 1376
mg/l and Ammonia= 14 mg/l which indicates the characteristics of
untreated/ partially treated industrial effluent mixed with domestic sewage.

¢ The analysis results of the Drain near Kali River show pH= 7.2, COD= 704
mg/1, BOD= 254 mg/1, TS5= 420 mg/1, TDS= 1232 mg/] and Ammonia= 29
mg/1 which indicates the characteristics of domestic mag&

’ | AN : Page60f27
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3.0 INSPECTION REPORT OF M/S DSM SUGAR MANSURPUR, (A UNIT OF

DHAMPUR SUGAR MILLS LID), PO.-

MUZAFFARNAGAR- 251203, U.P.
A. GENERAL INFORMATION

MANSURPUR, DISTRICT-

1

Date of Inspection:

1 09.03.2021

2

Name of the unit with complete

M/s DSM Sugar, Mansurpur (A unit of
Z}kmymﬁugmwﬁiﬁm Ld.), PO
Aansurpur, District- Muzaffarnagar-251203,

Spatial Co-ordinates
Latitude and longitude (in Decimal

4.

Standalone/ integrated (with co-
generation)
Sugar/ sugar refinery

Year of commissioning

Mo

License capacity ufm gar Mill (TCD)

Average actual crush rate (TCD)

;fjx% <D {Avg. value as per Form RT7(C) for

the month of Oct-20, Nov-20, Dec-20, Jan-21,
Feb-21 and Daily Manufacturing Report (DMR)
for the month of Mar-21)

Consent statusé its Validity with
date
(Expired/ Applied for renewal/ First
time applied/ Never applied)

a. Air Consent

b. Water consent

. ,t.'t ous Waste i&nﬁmﬁzam

Alr Consent valid up to 31.12.2024 (Annexure-)
Water consent valid up to 31.12.2024 {(Annexure-
1)

Hazardous Waste Authorization valid up to
19.02.2022 (Annexure-III)

NOT from COWA & it Validity with
date

(Expired/ Applied for renewal/First
time applied / Never applied)

- CGWA NOC Expired on 07.06. 2%32(3

Applied for renewal on 16.04.202¢
v)

10.

mgm%aim&h%gmm 2020

29.10.2020

11

maﬁm status duﬁn@ mit

Operational

Designation | Contact No & E- mail
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Unit Head

Contact No- 9837894078

Sh. Pawan Kumar Sharma

AGM-

Contact No- 9837894102

Sh. Prabhat Kumar

Incharge

Contact No- 9528028506
Email-
prabhatkumar@dhampur.com

B. OPERATIONAL STATUS

S.No.

Particulars

L

a. Bore well

Bore well- 03 (one was operational,

02 was standby)

1. Bore well-l= Flow=0.0 m*/hr
E=192648.9 m?

2. Bore well-II= Flow=0.0 m*/hr
Z=290225% m?

3. Bore well-lll= Flow=103.1 m*/hr

Z=35989.9 m®

b. Flow meter Installation at wells

Yes

¢._Reading of Flow Meter during visit

Yes

d. Any Logbook maintained

Yes

e. Quantity of water withdrawal(KLD)

well I
wﬁ% L

18 £

Toml_

Fresh water consumption (KLD)

a. ﬁagaf plant

b. co-generation

¢. Residential etc,

1637 KLD (As per logbook data
from 1% Feb-21 to 9% Mar-21)

d. Total fresh water Consumption (m®/hr)

1637 KLD (As per logbook data
from 1* Feb-21 to 9 Mar-21)

¢. Log book maintained (Yes/ No) If any, details
to be collected

Yes

Details of Hot & Cold water recycling system

Number | Capacity

W“{VQM
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a, f?ﬂaﬁ%aﬁﬁ%wm Hiﬁiﬁ.

m'

b. Cold water UGR and cooling @w

iﬁﬁ o

c. Hot water- Location of ﬂ meter & its
mﬂﬁﬁmﬁw}%}

Flow me meter

reading

(Yes/No)

1. Imbibition water at mills

?‘k}wﬂ% 70

Yes

2. Filter cake wash water at rotary vacuum
filter

Flow=12.17
m/hr
$=817812 m*

Yes

3. Wash water at Centrifugal

Flow=8.211
m
I=41851.0 m*

Yes

d. Cold water -Location of flow meter & its
Installation.

1. Power turbine cooling

Yes

Mills, fibrizer bearing

Recycle

Cooling tower of co-g

Yes

Ll bad o

B and C massecuite mmiing

%m;”*ﬁ a1

5. Final molasses cooling

Rmﬁ%e

&Mﬁk&mﬁ%f&&kﬂr&iﬁﬁﬁmymt
apemm %mzlu&mg spray pond/process | i

Effluent generation as per log book
from 1% Feb-2021 to 9" Mar-2021}:
Cooling tower over flow= 263,32
KLD

Mills house= 43.51 KLD,

Boiling house {Refinery effluent
generation-580.95+EVP body
cleaning)- 124.68 KLD= 705.62
KLD
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(Za»gen Cooling Tower= 38.22

d. [ER wash water generation.

F%imma 6 m'/ b= 206.88 KLi)

E=265921.2 m*

¢. Brine solution reject after regenerati
refine sugar)

| £. Brine reject from brine recovery system

Brine solution reject transferred to
Brine Recovery System, which is
90% recovered and 10% Brine
mﬁuﬁm t@;ﬁﬁ’t izfs ng used to

h. Common/ total effluent generation

Waste water effluen? generation, Liter/ton of
cane

Details of Flow meters

Quantity of water
(KLD)

a. Outlet of mill house and boiling house,

ﬁzwﬂz
o/ hr=
E=71211.1 m?

Mills house= 43.51
KLDI

Boiling house =
70562 KLD {As
per log book from
1# Feb-2021 to 9%
Mar-2021)

b. Outlet of cooling tower over flow

Yes,
Flow=115
m*/hr
I=186165m?

Cooling tower
over flows= 263.32
KLD {As per log
book from 1% Feb-
2021 to 9% Mar-
2021)

e ACETP outlet

Yes,
Flow=408
m?/hr
I=00m?

1208.38 KLD (As
per log book from
17% Feb-2021 to 9
Mar-2021)

 d. AtETP Inlet

Yes,
Flow=2997
m?/hr
2=547719 m*

1257.55 KLD (As
{As per log book
from 1% Feb-2021
to 9t Mar-2021)

e. Other places of effluent generation

No

Details of tube cleaning method adopted

{chemical/ hydrojet/ any other appropriate
method if any), provide details

Yes Chemical- Caustic Soda

W"‘s"fﬁ”
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&%iiabﬂi&y of H m&m mk w wﬁm wmiz

afmmmmmm {YWM&},%Y%

Yes, 02 nos. hazardous tank of
capacity 37m® each

174.75 Literfton

10.

Under construction

" ym ﬁm WMé ﬂw dm%wf mmw “
pﬁ!mhiag system

Capacity-22 m¥/hrs

11 G

Construction of small p%mﬁt smooth inner
surface mﬁzmxxﬁe tiles near to boiler feed
ndensate W Mjnﬁaal p%m;%

No leakage from pumps, Recycled
to cooling tower mechanically.

Yes, (Dimension of AT)-
49mx12mx4.5m)
No. of diffuser- 440

ﬁiffusedamm

Yes, Activated Carbon Filter (ACF)
& Dual Media Filter (DMF) - 9.81
m? each

Schematic diagram of ETP

Oil skimmer & Bar screen chamber
—+ Receiving tank-» Oil & Grease
trap~ Chemical mixing tank—
Equalization tank -+ Primary
Clarifier -+ Aeration tank -
Secondary Clarifier— Dual media
filter— Activated Carbon Filter—

Polishing tank- Lagoon

16.

Treatment capacity of ETP (KLD)

B40 KLD

17.

“Retention time {M%}

Retention
Time/Contact Time
{Mentioned in

As per
Industry

1. Bar screen Chamber

30 minuvtes 36 minutes

2. Qil & grease tank

45 minutes 37 minutes

3. Equalization tank with aeration

6 hrs 12hrs 30

4. Primary Clarifier

5.6 hrs 7hrs 18

minutes

5. Aeration tank

24-28 hrs 30 hrs 18
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minutes

7.8 hrs ?mzﬁ

7. Multi grade filter

Thr10
minutes

20-25 minutes

8. Activated carbon filter

1hr10
minutes

20-25 minutes

9. ﬁinﬁgse drymg bed

Not <0.03 m*per ton | 170 m?

of cane

10. Centrifuge

”

Any further treatment after ETP

Brief processing details fﬁaw chart)

Yes, attached as Annexure-V

.| Number of ?ifmamﬁx wells available in the unit premises: 2 (latitude - 29.030003
78.990248, water level reading - 9.95 m at 24.58°C)

1, | Stora ‘.nimm&ﬁiﬁﬁm

a. No. & size of lagoons

b. Retention time

¢. Lagoon type- permeable/impermeable

Sludge Handling Process: Yes

a. Sludge Drying Process

Four sludge drying bed available
for drying process

b. Final Disposal of Sludge

Sludge after drying mixed with fly
ash & press mud to form bio-
manure & distributed free of cost
to sugar cane growers

d. Whether mechanical sludge handling system

- Filter press installed

installed
Any Hazardous Substances (Yes/No), z:f ym,
give details, (Quantity & way of Disposal

Yes,

Way of mﬁp%ak used/ spent oil
or wastes/ residues containing oil
mixed with bagasse & burntin
boiler

Quantity- 1.04 kg/dav (Avg.
quantity from 1% Nov-20 to 9
Mar-21)

Manpower employed for ETP operatior
maintenance.

10 (01 Manager, 01 Sr. Officer, 01
Chemist, 03 Operator, 04 Helper}

v’ X
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25.] Details of irrigation system & treated effluent | The unit facilitated pipeline
used quantity around the boundary wall of ETP
for irrigation to nearby farmers

Yes, 36 acre

1. va {2 fm

“vf,:; m&%@:&,

Yes, Farmer's agreement provided

ted water storage lagoon
0000 m%} %awmg 15 days water

sasure amount of water

: fwmi:iw iémi: (Kmj)

8. Cﬁwgﬁm wxﬁm szimz application 190 hectare (30 hectare-Rabi crop.
and 160 hectare- Sugarcane)

26, ' Color coding of pipelines for water distribution ' Yes
network Wastewater Tank ~ Yellow
Treated Water Tank -~ Green
MGF & ACF ~ Blue
Freshwater/Recycled/ Cooling
Tower - Blue

lisposal for irrigation to

ﬂ,ymﬁﬁﬁﬁmﬂ{mmawmhﬁa@ag@ and dispos
nearby famm’ fields through

4.0 OBSERVATIONS
| 1. The unit M/s Dhampur Sugar Mills Limited, Mansurpur, Muzzafarnagar,
U.P. situated on N.H. - 38 in between Meerut & Muzaffarnagar, which was
engaged in producing refined sugar by Defco Remelt Phospho Flotation
2 %@Miﬁﬁtﬁﬁ%@%@m%ﬁmﬁ%g&gmﬁmm&w& hence
provision of separate Sulfur Recovery System (SRS) is not required.
3. The unit has installed lon Exchange technology for decoloring sugar syrups.
The lon Exz:lﬂmngﬂ resin gets %tmamfi/ exhausted after some usage and has to
be regenerated. Afl e resin gets exhausted, the unit has Wgwemwd resin
using wmg brine solutions. As per the unit representative, 90% of Brine
solution reject is recovered and rest 10% is being used to spmy on Bagasse,
Mwwwﬁwmwmmmmhymﬂmmihﬁday&mﬁm The
unit prepare fresh brine solution for every cycle in Ion Exchange Column

(IER).
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The team also observed j bagasse storage area carrying dark
colored effluent. Analysis result of mpie collected from the drain shows
pH=7.0. COD= 1357 mg/1, BOD= 563 mg/l, TS5= 222 mg/1, TDS= 3744 mg/1.
(Sample analysis result is at Table-1).

4. The unit was found apemlzmmi with capacity of 7000 TCD and the ETP was

also operational at the time of inspection.

The unit has 33 MW cogeneration power plant. The unit is having 02 Boilers of

capacity 100 TPH & 90 TPH.

6. The unit has started its crushin, son 2020-21 on 22+ October, 2020,

7. As per Daily Zﬁm&famﬂmg Reports (DMRs) provided by the unit, it was
observed that on the average actual crush rate (TCD) is 7196 TCD (Avg. value
as per Form RT7(C) for the month of Oct-20, Nov-20, Dec-20, Jan-21, Feb-21

- and Daily Manufacturing Report (DMR) for the month of Mar-21).

8. Unit is having valid Consent to Operate under section 21/22 of the Air
{Prevention & Control of Pollution) Act, 1981 (as amended) and Water under
section 25/26 (Prevention & Control of Pollution) Act, 1974 (as amended) for
discharge, both valid up to 31/12/2024.

9. The unit is also having valid Authorization under the pmvigimw of Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016
for storage and disposal of hazardous wastes valid up to 19, %zm

10. The unit has provided log book for the generation of used oil, which is being
mixed with bagasse and bunt in boiler. The average generated quantity of
used oil is 1.04 kg/day, which comply the authorized quantity i.e. 5.0 kg/day.
Following is the details of the hazardous waste generation by the unit:

Table 2, Details of the hazardous waste generation (used oilj by the unit
{Avg. quantity from 1% Nov-20 to 3" Mar-21):

W

Category of Authorized mode
Hazardous Waste | of disposal or Qumﬁty ot Quantity
$.No. | as per the recycling or Lo

Schedules L I1 & | utilization or co- Ammm gensrated
1 5.1 (used or spent S

s %:i%:i with bagasse ’ 104

: Wi 2

5.2 (wastes or & burnt in boil 5.0 kg/day N
2 | residues containing & bronkin budler f kg/day

oil)

11. The unit has not provided im%aiaad area/spot for storage of scraps, empty
drums of hazardous waste chemicals in the premises which was uncovered
and not fenced, which is violation of the Authorization, however the location
for storage of hazardous waste chemicals was made near to the bagasse
storage area. As informed the unit is giving scraps and Hazardous wastes to
third party (Bharat Oil & Waste Management Ltd) for its disposal on
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sk 5. TF 7 . AR ; § 1'&? o &2 c w Wiﬁ'ﬁ aghmf
; te Management Ltd (Membership No wwmwwawm; having
eaan? f&iﬁ’m 6%1% December, 2021,
12. The Mﬁ%g%%&%ﬁmtmpm@%mmm treatment of
effluent genes ;wi fmm %fm Wﬁm’w af sugar

14 m mxit izw immﬁmi ﬁﬁwm at main mlm: t:hamwi (Flow- %Wmﬁfhz
Tmﬁm %mgm) and outlet of ETP (Flow- 40.8 m3/hr, Totalizer 0.0 m3).
complving w.r.t. final treated effluent discharge volume norms as
ﬁw tmmmi effluent generation i.e. WMB Liter/ ton of cane crushed as against
nmafzmmw;mafm TUS
16. The team has collected effluent mpi% from ETP inlet, outlet & various units
of EIP and treated effluent storage lagoon including outlet of irrigation
pipeline as well as Gram Sabha pond. The analysis result is placed in Table 3
below.

Table 3. Samples were collected from iﬁ}% outlet & various units of ETP and treated
effluent storage lagoon including outlet of irrigation pipeline as well as Gram Sabha

pond.

“Parameters, mg/l except pﬂ, Color in Hazen and Conductivity in ymho/em

Efflue MLsS/
Sample nt flow CoD ¢ 7wy  Fhos | Ammo | Oil& | MLVS
Analysis | rate | PH BOD | T8S |TDS | phate | nia | Grease | $

ETP Inlet 2897 6.7 3798 | 1432 @ 386 4776 29 1o BDL -

clarifier 109 1741 | 985 | 163 z%a 005 .

73 392 0 106 | 251 | 760 | 0.06 - - -

74 105 | 3 | 62 |28 005 11  BDL | -

8.0 35 76 2 812 03 - . -
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- 76 54 | 14 | 32 |78 009 | - .
- 7.0 879 | 418 | 3% | 9% | 009 | 06 :
. 70 1022 1577 {1395 - | - : 5
- | 55to85 | 250 | 100 | 100 | 2100 - . 10

17. The analysis results of sample collected from the ETP outlet (pH- 7.4, COD-
105 mg/l, BOD- 36 mg/l, TSS- 62 mg/l, TDS- 268 mg/1), indicates that the
treated effluent from the ETP, is complying w.r.t. the notified standards for
irrigation purpose i.e. pH- 5.5-8.5, COD- 250 mg/1, BOD- 100 mg/l, TSS- 100
mg/1, TDS- 2100 mg/1).

18. The unit has impervious lagoon having capacity of 10,000 m3 to store treated
effluent. The treated water is pumped for irrigation to nearby farmer’s field as
per the demand through pipeline. The network of irrigation pipeline was
observed around the boundary of ETP unit. The analysis results of sample
collected from Lagoon (pH- 8.0, COD- 35 mg/1, BOD-7.6 mg/1, TSS- 22 mg/1,
TDS- 812 mg/1} and Irrigation pipeline (pH- 7.0, COD- 54 mg/1, BOD-14
mg/l, TSS- 32 mg/l, TDS- 748 mg/1) indicates that the treated effluent from
Lagoon and lrrigation pipeline are complying w.r.t. the notified standards for
irvigation purpose i.e. pH- 3.5-8.3, COD- 250 mg/1, BOD- 100 mg/l, TSS- 100
mg/1, TDS- 2100 mg/1).

19. As per the Irrigation Management Plan, the Unit provided affidavit copy of 09
farmer's regarding use of treated effluent for irrigation in fields.

20. The unit has setup environmental laboratory and sufficient chemicals were
found available for analysis of daily parameters. The unit has maintained the
ETP log book for daily analysis of effluent parameter.

21. The unit has generated 2249 quintal of ETP sludge as per wmrd provided
from 15.12.2020 to 28.02.2021. The unit has 08 nos. of sludge drying bed. The
sludge is being used in agriculture field as organic manure after ;itymg

22. Boiler ash and press mud were observed to be collected separately in open
area located 2.0 km far from the unit. Sludge after drying mixed with fly ash &
press mud to form bio-manure & distributed free of cost to sugar cane
growers.
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23. The unit has installed Online Continuous Effluent Monitoring System
(OCEMS). OCEMS reading w.r.t. pH- 7.56, COD- 1022 mgﬁ BOD- 15.77
mgﬁ and TSS- 13.62 mg/] were recorded during inspection. OCEMS is
Wiﬁa WZW server,
{&GK} for hot water and cold water
25, m team m observed noise mm b‘y pum;; amﬁng in the mill during
26. The umt: hmf three bore-wells to meet the requirement of its fresh water
consumption, which was located at different ;ﬁm’:% within the premises for
sugar unit as below:

Table 4: Co-ordinates of bore-wells installed at M/s DSM Sugar, Mansurpur,

G m&‘dim:km

Sr. Bore-well No.
No.

1 | Bore-well No, 1 77716861

2 Bore-well No. 2 77715439

3 Bore-well No. 3 - F7.71716807

27. The unit is having permission to m 2000 m*/day of ground

three existing bore-wells as per No Objection Certificate (NOC) %mm ﬁm&mﬁ
Ground Water Authority (CGWA) for ground water abstraction, which has
expired on 07.06.2020. However, the unit has provided application for renewal
of NOC from Ground Water Department, Uttar Pradesh and it is observed
that the unit has abstracted 1637 m*/day fresh water from existing bore-well,
which is under permitted value. The month wise details of fresh water
abstraction from 1# February, 2021 to 9% March, 2021 is given in Table- 5.

Table- 5. Month wise details of fresh water abstraction (from 1% Feb-2021 to 9
Mar-2021).

Mmﬁh wise fr%ﬁ water a&&u‘wﬁm Kiﬂ)

5. Bore-well No.

TM A@%@gﬁ
{(KLD)

1 Bore-well No. 0 0 0

2 Miza«mii No. I 738 559 1297

Total 974 663 1637

28. The unit has two piezometers well in the unit premises (Pic no~17 and 18).

Page 17 0f 27

AT




‘ram ﬁ* E‘imm&m locations
No. %matm g et ) Latitude  Longitude
izwida@: ﬁw unit
1 : .95 29352207 77719308
2 819 29354742

29, C;mm water sample were collected from bore-well-03, installed in the unit

ises and Hand-pump loca

sample are placed in Table-7 below:

ted outside the unit. The analysis results of the

Table-7. Groundwater Analysis Report- Quality of Groundwater is compared with
Bureau of Indian Standard (BIS) DRINKING WATER - SPECIFICATION

{Second Revision) IS 10500: 2012,
Parameters, mgﬂ except pH, Color in Hazen ;
Samplin | Borewell- | Ground inking water standards
gPoint | 03 in unit Water ”I’i’mz . ?;‘;g*; (BIS) (Second Revision)
premises = Sample from (Second Revision) 1S 10500: 2012
Hand-pump 0500 {Permissible limit in the
( 3;3 tabl e%ﬂ absence of alternate
Accepras: source}
Depth — -
pH 76 7.5 6.5-8.5 6.58.5
COD BDL BDL - -
Total ~
Hardness 243 285 200 600
 Total |
Alkalinit 245 316 200 400
4
Sulfate ~ ,
SO4) 07 16 200 400
Fhosphat | 005 005 o S
As BDL BDL 0.01 0.05
Cd BDL BDL 0.003 i
Co m m&; o i
Cr BDL BDL 0.05 NR*
Cu BDL BDL 0.05 15
Fe 0.04 1.06 0.3 NR*
Mn 0.02 0.05 0.1 0.3
Ni BDL BDL 0.02 NR*
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Pb BDL BDL | 0.01 NR*
sb BDL BDL o —
Se BDL BDL 0.01 NR*
v BDL BDL — T
Za 0.09 5 15

NR*=No Relas atic

30. The analysis results of Groundwater samples, collected from bore-well-03,
located inside the unit premises shows complying results as per acceptable
limit of Drinking Water Standards (BIS) IS 10500:2012 for pH- 7.6, COD- BDL,
Total hardness- 243 mg/l, Total alkalinity- 245 mg/l, SO4- - 7 mg/! and
Phosphate - (.05 mg/1. The analysis for heavy metal are complying w.r.t. the
BIS standards,

3L ﬁmﬁaﬁy, analysis results of sample collected from Hand-pump outside the
unit premises shows pH- 7.5, COD- BDL, Total Hardness- 285 mg/1, Total
a;!kalmily 316 mg/l, S04 - 16 mg/1 and Phosphate- 0.05 mg/l, which are
complying as per acceptable limit of Drinking Water Standards (BIS) IS
10500:2012. however, the analysis for heavy metal are complying w.r.t. the BIS
standards except Fe is found 1.06 mg/1 against the Standard of 0.3 mg/1.

32. The unit has installed Sewage Tmmwnt Plant (STP) having capacity of
120KLPD, which is based on MBBR technology for the treatment of domestic
waste water generated from its residential mimy having population around
200 to 250 people.

33. The 120 KLPD STP is comprised of Old equalization tank— Bar screen
(0.5mx0.5m) — Oil skimmer power-0.5HP-» Equalization tank (Smx4mx3m)
~ CT (22mx1.5m3m) - MBBR-1 (22mx23mx3m) - MBBR-2
2.2x23mx3m) - 15 2mx22003m) -+  Chlorine contact  tank
(2.2mx1.5m3m) ~— Water break tank (25mx2.5mx3m) —» Dual media filter
{0.8mx1.8m) ~» ACF (1mx1.8m).

34. The team has collected sample from inlet and outlet of STP for physico-

chemical miysis. The analysis results of STP outlet (pH- 7.8, COD- 34 mg/1,

BOD- 55 mg/l TSS- 17 mg/l, TDS- 128 mg/l) are complying w.r.t. the

notified effluent discharge norms as per NGT order dated 30.04.2019. The

results are shown in Table 8 below:

Table 8. Analysis results of sample collected from STP inlet and outlet,

Parameters, mg/l except pH, Color in Hazen and Conductivity in pmhbojem

myi?; pH | COD BOD  TSS | TDS ?’gg %ﬁﬂ 0 &G

STPInlet | 71 | 218 | 51 | 134 [ 38 | 177 | 10 | BDL

STPOutlet | 78 | 24 | 55 | 17 | 128 | 191 | - | BDOL

50 10 | 2 . 1.0 - .
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5.0 CONCLUSION:

L

The unit has installed lon Exchange technology for decoloring sugar syrups.
90% of Brine solution reject is recovered and rest 10% is being used to spray
on Bagasse, hmvmﬁmm&z&mi%%rw&ﬁgﬁmﬁmmmﬁmdw%
tion. The team observed a drain carrying dark colored effluent with
Iugh COD and BOD values at the backside of mﬁmmy near bagasse storage
The analysis of samples collected from drain located within premises of the
unit near bagasse storage (pH- 7.0, COD- 1357 mg/], BOD- 563 mg/1, TSS- 222
mg/1, TDS- 3744 mg/1), Gram Sabha Pond (acidic pH- 54, COD- 1110 mg/l,
BOD- 597 mg/l, TS5 205 mg/l, Ammonia- 23 mg/l) and Downstream of
Mansurpur drain at NH-58 (pH- 6.0, COD- 1210 mg/l, BOD- 571 mg/1, TS&-
382 mg/1, TDS- 1376 mg/ 1, Ammonia- 14) clearly indicate the characteristics of
Industrial effluent mixed with domestic sewage.As per Daily Manufacturing
Reports (DMRs) provided by the unit, the average actual crush rate (TCD) is
7196 TCD (Avg. value as per Form RT7(C) for the month of Oct-20, Nov-20,
Dec-20, Jan-21, Feb-21 and Daily Manufacturing Report (DMR) for the month
of Mar-21), which is more than consented capacity of 7000 TCD.
The unit has not provided isolated area/spot for storage of scraps, empty
drums of hazardous waste chemicals in the premises which was uncovered
and not fenced, which is violation of the Authorization under the provisions
of Hazardous and Other Wastes {Mamgammz and Transboundary
Movement) Rules, 2016 for storage and disposal of hazardous wastes.
Rotation speed of Oil and Skimmer seems too high, which fails to remove
floating oil and grease from effluent,
The analysis results of sample collected from the ETP outlet (pH- 7.4, COD-
105 mg/1, BOD- 36 mg/l, TSS- 62 mg/l, TDS- 268 mg/1}, Lagoon (pH- 8.0,
COD- 35 mg/L BOD-7.6 mg/], TS5- 22 mg/l, TDS- 812 mg/1) and lrrigation
pipeline (pH- 7.0, COD- 54 mg/1, BOD-14 mg/1, TSS- 32 mg/1, TDS- 748 mg/1)
are complying w.r.t. the notified standards for land disposal (pH- 5.58.5,
COD- 250 mg/1, BOD- 100 mg/1, TSS- 100 mg/1, TDS- 2100 mg/1).
The unit has applied for renewal of COWA permission on 16.04.2020 as
previous is expired on 07.06.2020 for ground water abstraction from three
existing bore-wells. The unit has provided application for renewal of NOC
from Ground Water Department, Uttar Pradesh. The unit has abstracted 1637
m3/day fresh water from existing bore-well, which is under permitted value.
The analysis results of Groundwater samples, collected from bore-well-03,
Jocated inside the unit premises shows results which are within the acceptable
limit of Drinking Water Standards (BIS) IS 10500:2012 for ;a}iw 7.6, COD- BDL,

Total hardness- 243 mg/l, Total alkalinity- 245 mg/l, SO4- - 7 mg/] and
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8. "ﬁw maiym Ww of sample collected from Hand-pump outside the unit
emises aimmﬁwt?wi&famdi%mgﬂw&w%mtm&wdmﬁ

L

ter to measure ammz of treated effluent

patment Plant (STP) having capacity of
nology for the treatment of domestic

1 ntial colony having population around
,:m.ﬁ« , collected from inlet and outlet of STP for
gh ico-ch sis. T lysis results of STP outlet (pH- 7.8, COD-
%mf@ W&iﬁm&&% 17mg/£ TDS- 128 mg/1) are complying w.r.t.
the notified standards for land disposal

6.0 RECOMMENDATIONS:

1. The unit shall dismantle all the pipelines/ opening from the boundary wall of
the unit towards ﬁte z:mméa drain mzmdmg the mill.
2. The unit shall ¢ : speed of Oil and Skimmer for proper

removal miﬁcwkﬁxgﬁﬁw&gxm iimm eﬁ%umﬁ

émmw tmﬁ %mﬁmmﬁabmm
4. intain and limit its crushing operations as per the consented

mpamty of 7000 TCD.
5. The unit shall establish an isolated area/spot with well concreted surface,

1 ] : encing exclusively for the storage of scraps, empty

drums of MMW wam chemicals in the p premises.
6. The unit shall maintain the proper &mmmm w.r.t the scraps and wastes
which is being handed over to the third party for the disposal and follow the
gpmﬁg mu]z.mz of Aﬂﬁ;ﬁmim mqﬁﬁr ﬁm provisions of %azmxﬁam ami

9. %mmtﬂmﬁmm;amﬁwwm@mmamm to operate pumps in the unit
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7.0 PHOTOG!
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24, Press mud yard
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29, Flow meter at ETP inlet
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outside the unit
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8.0 INSPECTION TEAM

S.

Ms. Reena Satavan

Sh. Vipul Kumar

 Sh. Ashwani K.

Singh

RA-L ﬁ%&% Pollution
' Aoary « o %ﬂﬁ

| Ms. Sonam Lally

SRF, Central mmm Control
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BNNZ;)(!)RE ' RiJe

- dhampur
Dhampur Sugor Mills Limited
“"‘*W fﬁ?ﬂ?
ef " oy
Ref No :DSM/mMsv/ 887~ 8‘}1 | km o

The Regional Officer,
U.P Pollution Control Board,
Kamai Ci‘nema 3uiiding, Ra lway Station Road,

Mansvmur, nist. Muzaﬁamagé I

Dear Sir,

?!easie refer to the above-mentioned Joint Inspection Report of UPPCB & CPCB in compliance to
the directions, issued by Hon'ble National Green Tribunal in OA n0.16/2021 on 28-01-2021.

In this regard, we are submitting our point wise reply to the recommendations mentioned in the
report, which are as under - .

No.1- The unit shall dismantle all the pipelines / openings fmm the baandary wal iof the
units towards the outs:de drain surrounding the mill.

The pigelines / openings, mentioned in the recommendations are actually drains
~ of domestic water and general toilets being used by farmers. With regard to the
effluent of sugar mill, we would like to meation that we have only single outlet
point (M pipeline} from our sugar mill through which effluent is being transferred

to the sugar mill’s ETP.

- Reply-

Point No. 2~ The unit shall optimize the rotation speed of oil & skimmer for proper

NO* 2 -
removal of floating ofl & grease from effluent.

The unit shall regulate the rotation speed of oil & skimmer for proper mmsvai of
floating oil & grease from effluent. This work shall be completed before the start
of the next crushing operation, which will start in the first weelk of Oct-21.

Reply -

CIN - L15249UP1933PLCO00S T
Office : Dhampur Sugor Mills Lid., Dhomipus, N. Ry. Dist. Bijnos {UR), Pin Code- 24 761

fegd.
Branch Office : 1/125, Vijoy Khond, Gomii Nogor, Lutknow-226 DI0{UR), Tl +91522. 23928
Units 1 1, Dhampur, 2. Mooswpyy 3 Aswol, 4. Rejpura, 5. Meergen]
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dhampur
Dhampur Sugar Mills Limited
Unit - Monsurpur - 251203

Villoge ¢ Khanupur, Tehsil : Khotoui
Dight,  Sureffornogor U B ,
Tof: #91.1396 257238, For: 252170
webisihs - weedhompurcom

No. 3« The unit shall stop discharge / seepage of untreated / partially treated effluent in
the surrounding drain as well as In Gram Sabha Pond.

It is submitted that we strictly follow the guidelines of CPCB / UPPCB with regard
to discharge of effluent from sugar mill. Whatsoever, effluent is discharged, it is
used in the [rrigation fields as per norms, However, we would like to mention that
a distillery s located adjacent to our sugar mill (having common boundary with
the sugar mill}. Whatsoever, discharge / seepage is found, it comes from the
distillery as there Is a common drain for sugar mill as well as distillery for the last
many decades. We have already requested the management of distillery to
follow ZLD norms, so that we may not be entangled and blamed for any such

activity.

Reply -

The unit shall maintain & limit its crushing operation as per the consented capacity
of 7000 TCD.

Average crush rate of season 2020-21 is 6849 MT/day. Which is under consented
limit.

NO&4 -

Reply«

The unit shall establish an isolated area / spot with well concreted surface,
covered sealing and proper fencing exclusively for the storage of scrap, empty
drurn of hazardous waste chemicals in the premises.

We have already initiated the work to maintain such area and will complete

Reply- ,
; before start of the crushing season 2021-22,

The unit shall maintain the proper document w.r.t. the scrap and waste which is
being handover to the third party for the disposal and follow the specific
conditions of authorization under the provision of hazardous and other wastes
{Management & transhoundary movement) rules, 2016 for the storage & disposal

of hazardoys waste.

N&tg *

O L152490P1933PL00005 11

Regd. Offce « Dhampur Sugor #ifls Ud., Dhampur, N, Ry, Dist. Biinor 1U8}, Pin Code-246 761
Beaneh Ot 1 17125, Vi Khond, Gom Nogor, Ledra S8 010U, T 491502292402
Uns: 1, Dhorps, 2 Mansupw, 3 Amck, 4 Boiwrn, 5 Mesrgons
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Dhampur Sugar éﬁﬁf Limited

Uit - Mgrrperr - 251203

Vilags + Khanipr, Tebsil Ehotah
D, « Muaforeagar U B

Tk ARLIIVA IS0 Fun  2501TG
Bl drmsnsrpu Bdkomout com

Reply - We have an agreement with M/s Bharat Ol and Waste Management (td
- {BOWML), having it’s registered and corporate office at 11, LGF, Community
Center, East Of Kailash, New Delhi 110065 for the disposal of hazardous and other

wastes. We have proper record of hazardous waste. We are enclosing herewith a

copy for reference. However, if required, we shall modify the pattern of record

keeping as per directions/ guldelines, if any. ‘
The unit shall install flow meter to measure amount of treated effluent used for

irrigation purpose.

Reply~ ‘&}e will install the required flow meter to measure amount of treated effluent

_ used for irrigation before start of the crushing season 2021-22. { ie. by October
2021}

The unit shall maintain the MLSS value & MLVSS / MLSS ratio in the aeration tank

for proper microbial activity to reduce the organic load in the effluent. The unit

shall analyze samples from aeration tank periodically to analyze the MLVSS / MLSS

&Q@ ?"‘“

&0@ 8““

Ratio,

Reply- We have installed Effluent Treatment Plant of a capacity of 1600 KLPD to treat the
: factory effluent. Working of our effluent treatment plant was found to be
satisfactory during season. During the analysis of samples drawn from our ETP by
M/s Newcon Consultants and Laboratories, Ghaziabad {recognized/ accredited by
‘the department), the parameters of treated effluent were found as per standard
laid down by Pollution Board, We have contracted M/S Newcon Consultants and
Laboratories, Ghaziabad, recognized by UPPCB to analyze our treated effluent.
They draw the sample themselves of treated effluent during season and analyze
on a regular basis. All the equipments of ETP are in operational condition ie. Bar
screen chamber, Oil & Grease trap, Chemical mixing tank, Equalization Tank,
Primary Clarifier, Aeration Tank, Secondary Clarifier, sludge drying beds, sludge
filter press and seepage proof lagoon for treated water of 10000 m3 capacity. The
territory treatment units viz. dual media filter and activated carbon filter has also
been installed to meet out the treated water norms as per standards laid down by
Pollution Board, We are also upgrading our system for more recycling of treated
effluent & reduce the effluent generation. We will complete the work before start

of the crushing season 2021-22. {ie. by October 2021)

CIN = L15249UP1933PLC0005 11

Regd. Office : Dhompur Sugor Mills Uid,, Dhampur, N, Rly. Dist. Binor {UP), Pis Code- 246 7%
1

Heanch Ofice : 17125, Viigy Khond, Gomt Nagor, Luckrow-226 OTO1UR), Tel:-+91.522.239243
Units : 1, Dhompur, 2. Mansurpur, 3. Asmoli, 4. Rojpure, 5 Mesrgani
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Dhampur Suger Mills Limitad

Unit < Monsurpur - 751203

V@apzs - Khoaupur, Tehed < Khetouk
Dish, + Moroflomogor U B

Y@E *9‘5 !3%?51’23& fax ?52%73

No, 8- The unit shall maintain the acoustic endlosures to operate pump in the unit
~ premises to reduce the noise poliution,

We have a contract with M/$ Newcon Consultants and Laboratories, Ghaziabad,
recognized by UPPCB to analyze noise level in factory premises. They check noise
level on a regular basls during season. We are enclosing herewith the copy of

report for reference.

Reply -

We also assure that the sugar mill follows all the norms laid down by the concerned
poliution control board and shall expedite a tthe directions within stipulated time.

Hope you will find the same in order.

Thanking you,

Yours faithfully, i

for DSM Sugar Mansurpur - \ }2‘%« 2
QW LA St

{ Authorized Signatory) Rl ﬁx‘g’tﬁ fagfﬂ s

CCto:

1) $h, N.K Chauhan, Chief Environment Officer { Circle ~H1}, UPPCB, T.C 12V, Vibhuti Khand, Gomti

Nagar, Lucknow 226 010 {U.P)
2} Member Secretary, CPCB, Parivesh Bhawan, East Arjun Nagar, Delhi- 110032,

CIN < L15249UP1933PLC0005 1Y

Regd. Office : Dhompur Sugor Mills Ud., Dhompur, N. Rly. Dist, Binor (U2), Pin Cade-246 761
M{ﬁiﬁw 17125, Vijoy Khand, Gomii Nogor, Lucknow-226 010 {U.B), Tek: 491.522:239243
Unifs < 1. Dhampur, 2. Mansurpur, 3. Asmoli, 4. Raipuro, 5. Meergon]
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Ref. No: DSw/MsM/ 841—B 12, | 12— reco 11-08-21

The Regional Officer,

ik Pullution Control Board,
Kamal Cinema Building,
Railway Station Road,
Muzaffarnagar-251001
U.p

Sir,
in continuation to our reply dated 29-07-21, we wish to further submit the below mentioned facts ~

1. Onperusing the Anniexure- A 4 of OA 16/2021 {page 35-36 of the application), it seems that
Vinit Kumar, the applicant got the effluent water tested at his own from Shriram Institute for

industrial Research, Delhi,

2. The samples collected from outer drain are not related to our sugar mili only. Effiuent from Sir
Shadi Lal Distillery and Chemical Works passes through the same cuter drain,

According to the point no. 10, 15, 16 & 17 of observations of joint Inspection Report (page
1n0.15, 16 & 17 of Joint Inspection Report), it is clear that sugar mill was adhering to the

prescribed norms.

3.

The analysis of groundwater sample from Borewell, located inside our unit, as collected by the
Joint Inspection team, shows that the water was absolutely conforming to applicable norms
for drinking water BIS Standards. {point no. 26 of observations of Joint Inspection Report)

5. Vinit Kumar, the applicant is trying to malign our Unit for his own personal gains.

CiN - L15249UP19330LC00051

Begd. Office : Dhompur Sugor Mill btd:, Dhampue, N, Rly. Dist, Siioor 1093, Pin Code-288 761
Branch Offics : 1/125, Vijoy Khond, Gomt Nagar, Lucknow-226 010 1UR), Tek +91.522.239243
 Units 1. Dhampus, 2. Mansurpie, 3. Asmol, 4, Rafpur, 5. Meergoni
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dhampur
Dhampur Suger Mills Limitad
Unit: Monsrpur - 251203

We request your good self to treat the above mentioned facts as a part of our reply dated 29-07-21.

Thanking you,

Your Faithfully

For DSM Sugar Mansurpur
{unit of Dhampur Sugar Mills Ltd.)

Q7

{Authorized Signatory)

CCto

1) Sh. N.K Chauhan, Chief Environment Officer (Circle ~1I1}, UPPCB, T.C 12 V, Vibhuti Khand,
Gomti Nagar, Lucknow 226 010 {U.P). ;

2) Member Secretary, CECB, Parivesh Bhawan, East Arjun Naéar, Delhi- 110032,

) CIN: LI5249UP1933PLC0005 1

Regd. Office : Dhompur Sugor Mils Ud, Dhompur, N, Rly. Diist, 8inor {18, Pin Code- 246 751
Bravich Office 1125, Viioy Khond, Gomt Nogor, Lucknow-226 010 [URY, Tek: #91.522.239243

‘ Units 1. Dhompur, 2. Monsurper, 3, Asmok, 4, Rajpuro, 5 Meergonj
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ANNEXVRE - R/ @
UTILIZATION OF

TREATED EFFLUENT
FOR IRRIGATION PURPOSE

FOR

M/s DSM Sugar, Mansurpur

8 (A Unit of Dhampur Sugar Mills Ltd.)
District- Muzaffarnagar, Uttar Pradesh

PREPARED BY:

B o B,

et i AN T . IS5 5.0 T i i R

* NATIONAL SUGAR INSTITUTE
} Government of India
’ Ministry of Consumer Affairs, Food & Public Distribution

Department of Food & Public Distribution
Kanpur- 208 017 (U.P.) India
Ph. +91-512-2570730, 2570273
Fax, +91-512-2570247

1|{Page
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M/s DSM Sugar-Mansurpur(A Unit of Dhampur Sugar Mills Ltd.), Muzaffarnagar was

Introduction of factory:

incorporated in 1933. At present it is engaged in producing refined sugar (sulphur less
sugar). It is spread in 36 Acres land, operates as a sugar manufacturing Company
which produces various products and byproducts such as sulphurless sugar and Co-
generates power. It has installed capacity of 8000 TCD.

Factory Performance:
S. No. Particulars 2014-15 2015-16 2016-17
1. Duration of season (days) 155 140 170
2, Average sugarcane crushed per 7040 6994 6926
day (TCD)
3. Total sugarcane crushed (Qts) | 10865148.87 | 9756775.60 | 11751039.0

1. Visit Undertaken:-
The Factory was visited on 17.10.2017 by Dr. Ashok Kumar, Assistant Professor
(Agriculture Chemistry). Factory officials, Shri Ashish Kumar (Process Head), Shri
Sarad Raz Khan (Q.C. Head), Shri Baldhari Singh (Cane Head), Shri Surendra Kunwar

(Senior Officer-water chemistry) were present during the visit.

2. Observation & Discussions:-
@ To assess the adequacy of the ETP Plant, a separate visit was paid by the institute
officials. Since the visit was undertaken during the off-season of the factory. It was not
possible to physically observe the working of effluent Treatment Plant and verify the
processing and other conditions, particularly, with respect to water uses, its
conservation and quantity & quality of waste water discharge, the adequacy of the
irrigation plan is also based on the data provided by the factory with respect to area

available, crop pattern and tie up made with the farmers.

B
0
2|Page
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Copies of analysis reports of treated effluent and data
communicated to UPPCB server is attached as Annexure-I.

Existing arrangement of treatment:
dimensions attached as Annexure-1IJ,

ﬁ 4.  Storage lagoon: Capacity 10000KL. Attached as Annexure-III.
4 5.

Effluent Generation:

Details of different units of ETP with capacity &

Cropping pattern of the area: At command area of M/s DSM Sugar-Mansurpur (A

Unit of Dhampur Sugar Mills Ltd), Muzaffarnagar, 25500 hectare cultivable area is
available and sugar cane is grown as main cash crop. The cropping pattern is as
follows:-

A. Wheat -Sugarcane (Plant)- Sugarcane(Ratoon) - 2 Years
‘ B. Mustard-Sugarcane (Plant) - Sugarcane (Ratoon)- 2 Years

C. Paddy - Wheat - Sugarcane (Plant) - Sugarcane (Ratoon)- 2 Years

6. Quantity of effluent available for land application (KL/day):

a. Capacity of the Sugar plant -8000 TCD

b. Estimated average Effluent generation per day @200 liters/ton of cane crushed
-1600KL/day

c. Net effluent generation left for irrigation after treatment - 1600KL/day
d. Total treated effluent generated for average crushing for 170 days
(days considered on the basis of past track record)
=170 x 1600= 2,72,000 KL/Crushing Season
@

7. Characteristics of treated effluent:

. S. No. Particular Range

| 1 pH 6.85-7.57

2 BOD 13.61-26.1 ppm
3. CoD 115-160 ppm
4 TSS 9.19-19.1 ppm

3|Page /
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_ The above values are as per data transmitted by M/s DSM Sugar-Mansurpur (A gt of
_ Dhampur sugar Mills Ltd)to CPCB/PCB server through real time monitoring system during
crushing season 2016-17. The copies are enclosed as annexure-1.

8. Command area:

§ S. No. Solil texture Effluent loading rate(KL/hectare/day)
1 Sandy loam 170-225(average 197m?/hectare/day or say 200m?/
hectare day)

On the basis of soil report, the Soil of the command area of factory is sandy loam.

@ 9, Command area identified:

S. Total available area | Area available Distance Mode of
No. (hectare) at 70 % land from unit Effluent
efficiency (Km) Transport
1. 190 133 Within 1 km. | MS &PVC Pipe
(Farmer land) Lines and
water tankers
Total = 190 133

Details of farmer fields to be used for irrigation purpose with farmer’s name, area, distance

And crops cultivated attached as Annexure-IV.

10. Details of crop area:

‘ S. No. Location/ Total Crop area under effluent application
Village available ( hectare )
area Kharif Rabi Annual
( hectare) (sugar cane )
’ 1. | Farmerland 190 - 30.00 160.00
. Total 190 - 30.00 160.00

11. Yearly total treated water balance with respect to land available for irrigation for
different crops keeping in view of the loading rates for different soil textures:

/

4|Page
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.S.No. | Land Area Area Water | Irrigation | Average | Water
Particular (Hect) | available | Loading | interval | Crushing | Requirement
at70 % (days) days KL/annum
land
efficiency
(Hect.)
, 1. Farmer land 160 | 112 200 15 170 2,53,866.67
(Sugarcane)
2. Wheat 30 21 200 25 170 28560.00
190 133 Total 2,82,426.67
12, Effluent application scheme;

A. Storage and transportation: M/s DSM Sugar Mansurpur (A unit of Dhampur
Sugar Mills Ltd), has Lagoon with a capacity of 10000 cubic meters from here it
is to be transported to the targeted area through PVC or MS pipe lines and also

through tankers to the desired field.

B. Irrigation schedule &plan of the command area: The treated effluent is
available from October-November to April depending upon the duration of
crushing season which is generally below 170 days (attached as Annexure-V).
In Mansurpur Area, intensive agriculture is practiced by farmers wherein wheat
is immediately sown after ratoon cane harvesting and land is not left vacant.
This intensive agriculture requires continuous use of water. The effluent
provided to the farmers is a great help to them as it is available on weekly

rotation schedule of the farmers.

’ According to the weather condition of area, the farmers provide irrigation to
cane field at 12-15 days intervals. Similarly, wheat is also provided irrigation
within 3 week interval. Sugarcane is a crop which requires water in abundant
through its life span. After sugarcane, wheat is the major crop of area and it is

efficient in taking up moisture of soil. For raising wheat crop successfully, water

/
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S. No. | Activity Schedule
1 Kishan Gosthis Bimonthly
2 | Field monitoring Monthly

13. Basic requirement and monitoring schedule: To monitor the Irrigation system
factory has a team under the leadership of Shri Bagesh Malik, Manager (Cane) who co-
ordinates with Mr. Anil Sharma (Dy. Cane Manager) for implementing irrigation plan
and monitoring it continuously. The factory also circulates contact nos. of responsible

officers to contracted farmers to inform the need of irrigation round the clock.

14. Technical backup and man power deployed: M/s DSM Sugar-Mansurpur has a
backup of technical team for repairing of effluent supply line & daily maintenance
requirement. In addition, cane professionals deputed by M/s DSM-Mansurpur factory
are guiding and will continue to guide farmers about the use of treated water

. proficiently. Shri Rajeev Tiwari (Additional Chief Engineer) along with his technical

team looks after the maintenance part.

15. Physico-chemical properties of soil: M/s DSM Sugar Mansurpur (A unit of Dhampur
Sugar Mills Ltd)reported following details with respect to analysis of the soil of the

\w/
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envisaged area where treated effluent is proposed to be used for irrigation purposes.

Analysis report of soil is attached as Annexure-VII. The analytical details are as given
below:

S. No. Particular Result

1. pH 6.55-8.01
2. EC 0.06 to 0.43uS/cm
3. Bulk density 1.29g/cc
4. Particle density 2.70g/cc
5. Porosity 52.23%
6. Sand 758 %

@ 7. Silt 14.04%
8. Clay 10.16%
9. Ca 276-341 mg/Kg
10. Mg 66 to 140 mg/Kg
11 Na 95.80 mg/Kg
12. K 113 to392 Kg/Hectare
13. P20s 48.2 Kg/Hectare
14. CaCOs 272 mg/Kg
15. Cl 180.26 mg/Kg
16. SO, 170.20mg/Kg

o CONCLUSION:
1. The irrigation management plan proposed by DSM Sugar Mansurpur (A Unit of
Dhampur Sugar Mills Ltd.) may be considered to be in order to use treated effluent for
) irrigation for the autumn and spring planted sugarcane and also for wheat. The
proposed system shall be able to cope up with the requirement of utilization of the

generated effluent for irrigation purposes.

2. Since the Factory visit was undertaken during of season when treated effluent was not
available, as such, the actual assessment shall be possible during crushing only when

the sugar plant will be an operation.

glPage Y\y
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3. However, the factory should strengthen its system for supervising and maintaining the
irrigation plan while using the treated effluent. They should clearly prepare a

Y
(Dr. Asho

Kumar)
: Assistant Professor (Agril. Chemistry)

responsibility chart for implementation,

NATIONAL SUGAR INSTITUTE
Government of Indla
Ministry of Consumer Affairs, Food & Public Distribution
Department of Food & Public Distribution
Kanpur- 208 017 (U.P.) India
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Newcon Consulfants & Laberafories

EST CERTIFICATE

STACK EMISSION MONITORING AND ANALYSIS REPORT

Page 1 of 1

An 1SO 9001 - 2015. 1SO 14001 : 2015, 1SO 45001 : 2018 C Q ot
rtified Laborato 4 '

NABL ISO/IEC 17025 : 2017 (Testing, Cert, No, TC-5526) Accred 4 bad (=
! % itated Laborat ‘S

Recognised by MOEFCC ratory 1C 3 S M,

Website : www.newconlab.in Reg. No. Rstmant

"TEST REPORT NO : NCLUDSMSMI1205/1/120501/37 DATE OF REPORT - 15053031

Name And Address Of Customer DSM SUGAR MANSURPUR,
(A UNIT OF DHAMPUR SUGAR MILLS LTD.) , ,MUZAFFARNAGAR,U.P., INDIA

SAMPLING DETAIL
Analysis Start Date 12-05-2021 Analysis End Date 15-05-2021
Date Of Sampling 11-05-2021 Sampling Done By NCL
Sampling Protocol AS PER CPCB GUIDELINES Duration Of-Sampling 30 MINUTES
Equipment Used Vayubodhan Stack Sampler VSS1 (8.No. : 321-DTC-07), , ,
®
DETAILS OF STACK
Stack Attached To BOILER
Capaclty 100 TPH e
Type Of Fuel Used BAGASSE
Quantity Of Fuel Used 44.0 Toanr
Stack Helght Above The 60. 0 Mt Stack Dia At The Top 3000 mm
Ground level v
Attached APCS - Material Of Construction RCC
_ Nommal Operation Schedule = 24 Hrs
, & PHYSICAL OBSERVATIONS
Amblent Temperature ,'31’0 L * . Flue Gas Temperature : 124°C
Veloclty Of Flue Gases | 73Mtr/8ec L Y Sampling Flow Rate For SPM 20.0 LPM
Sampling Flow Rate For Ga:ses : ,2.2’ LPM’ o : : ~ Quantity Of Emission Dlscharged 185668,2m¥hr
. TESTRESULT
§.No. | Parameter RN S ~ ] Unit | Protocol | Result | Specification/ Limit (As Per
T Pecime Maters PM) . |moWmP|  ISTiZssp) | o8 150
3| Sulphur Dioxide o 5¢ ~ [maNm| | S1Z5 (P ) 3 Not Specied
3| Carbon Monoxide (CO) %byVol|  1S:13270 0.20 1% By Volume
% | Oxides of Nitrogen o ,;_1311255 7 73 Not Specied
**** End Of Report****

! .y.&\, EdOrseme: *not diplied.
hall i : i wil mepamnsdeANAGlNGPARTNERJ 0 tiabﬂ:tyh\‘mﬁedtoinvdcedvamon!y
Laboratoly:A«‘mss Sector-‘l 7, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 (U.P)
Phone No.: 0120-2803115 | Mobile : 8810430345 | Website : www.newconlab.in
E-mall : newconlab@gmail.com, newconlabfinance@gmail.com
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Newcon Consultants & Laborafories

An ISO 9001 * 2015. 1SO 14001 : 2015, 1SO 4500} : 2018 Cert
¢ ilted Laborat
NABL ISO/IEC 17025 : 2017 (Testing, Cert. No. TC- -5526) Accreditated la?o:;tyory
Recognised by MOEFCC

Website : www.newconlab.in

ST CERTIFIC

150 3001144001M45001
Reg. No. RISITIN

STACK EMISSION MONITORING AND ANALYSIS REPORT

Page 1 Of 1

[TEST REPORT NO : NCL/DSMSM/1205/1/120501/38 DATE OF REPORT : 15-05-2021
Name And Address Of Customer DSM SUGAR MANSURPUR, :
(A UNIT OF DHAMPUR SUGAR MILLS LTD.), ,MUZAFFARNAGAR,U.P., INDIA )
SAMPLING DETAIL
Analysls Start Date 12-05-2021 Analysis End Date , 15-05-2021
Date Of Sampling 11-05-2021 Sampling Done By NCL -
Sampling Protocol AS PER CPCB GUIDELINES Duration Of-Sampling 30 MINUTES
0 Equipment Used Vayubodhan Stack Sampler VSS1 (S.No. : 321-DTC-07), ..,
DETAILS OF STACK
Stack Attached To BOILER
Capacity 80 TPH et
Type Of Fuel Used BAGASSE
Quantity Of Fuel Used Sl
Stack Height Above The s’ta'ck Dia At The Top ' 3000 mm
Ground level ‘
Attached APCS ) Material Of Construction ... RCC
) . ‘Normal Operation Schedule 24 Hrs
, : PHYSICAL oaseavxnons 4
Ambient Temperature : Flue Gas Temperature =~ . 126°C
Velocity Of Flue Gases Sampling Flow Rate For SPM 20.0 LPM
Sampling Flow Rate For Gaiéé Guantlty Of Emlsslon Dlscharged 180755mhr

TEST RESULT

{S.No. Parameter kPgrotocol y Result [ Specification/ Limit (As Per
s s ¥ CPCB)
T [ Particulate Maters (PM) g T TSIZBs PN | o 150
2| Sulphur Dioxide _ [maMNm® 15711255 (P-2) a2 Not Specihied
3| Carbon Monoxide (CO) %byVolj . 18:43270 0.12 1% By Volume
4| Oxides of Nitrogen Tmg/Nm® ;; : 1811255 (P-7) 49 Not Specified
*+* End Of Report™*

FOR NEWCON CONSULTANTS & LABORATORIE

g, HADL B WOT
A;,m, aad LEDRIAL

: THORIZED SIGNATORY
Filorse tofmeaamalsnetthefmfewednorimphed 2. Al disputes subject fo
ou thepermlssbn of MANAGING PARTNER. 4. Our liabilty is limited o invoiced value only.

Labamtory A-11156, Sector-‘l? (Swadeshl Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 (U.P)
Phone No.: 0120-2803115 | Mobile : 9810430345 | Website : www.newconlab.in
E-mall newconlab@gmail.com, newconlabfinance@gmail.com




Newcon Consultants & Laborafories

An IS0 9001 : 2015, ISO 14001 : 2015, ISO 45001 : 2018 Certified Laboratory
NABL ISO/IEC 17025 : 2017 (Testing, Cert, No, TC-5526) Accreditated Laboratory

Recognised by MOEFCC

5
150 3001114501 145001

TEST REPORT NO : NCLIDSMSM/1206/1/120501/44

Website ; www.newconlab.in

Reg. Ho. RIS1TI81

DATE OF REPORT : 17-05-2021  Page 1 Of 1

Name And Address Of Customer DSM SUGAR MANSURPUR,

(A UNIT OF DHAMPUR SUGAR MILLS LTD.),, ,MUZAFFARNAGAR,U.P., INDIA

SAMPLING DETAILS
Analysis Start Date 12-05-2021 Analysis End Date 17-05-2021
Date of Sampling 12-05-2021 Sampling ID No. 120501/41/2021-2022
Time of Sampling 12:20
Sampling Done By CUSTOMER
Sampling Location ETP OUTLET e .
a Sampling Description EFFLUENT WATER AFTER TREATMENT
Sampling Protocol - 18:3025(Part-| : Sampling Quantity TWO Lt
Packing Condition : _ Packedin Glass Bottle
wr
S.No.| Parameter /{  Protocol Result Standards (CPCB) (Max)
] inland Surface | Public Sewer
Water ] ;
1 pH HA-4500(H+B) 7.34 6.0-9.0 g 5590 .
APHA 5210 (B) 7 ) G
| APHASZZ0(B) 78 250 Not Speched
o ~APHA520 73 T R
—— APHA-2540 (H+B) 24 30 {For Sugar §00
. : Mills)
*~* End Of Report™™

FOR NEWCON CONSULTANTS,8 ATORIES

Laboratory : A

17156, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 U.R)
Phone No.: 0120-2803115 | Mobile : 9810430345 | Website : www.newconlab.in
E-mail : newconlab@gmail.com, newconlabfinance@gmail.com




Newcon Consultants & Laborunries

An 1SO 9001 : 2015, 1SO 14001 : 2015, 1SO 45001 : 2018 Certified Laboratory

NABL ISO/IEC 17025 : 2017 (Testing, Cert. No. TC-5526) Avcredi
4 R tated Lab
Recognised by MOEFCC ) prsery 130 8001/14001/43001
Website : www.newconlab.in Reg. No. R1811738)

TEST REPORTNO : NCLDSMSMI1205/71 20501/40

formarrmamems

DATE OF REPORT : 15.05-2021 Page 1 Of 1

EFFLUENT WATER ANALYSIS REPORT
Name And Address Of Customer DSM SUGAR MANSURPUR,

(A UNIT OF DHAMPUR SUGAR MILLS LTD.) , ,MUZAFFARNAGAR,U.P., INDIA

e W

.-

SAMPLING DETAILS
Analysis Start Date 12-05-2021 Analysis End Date 15-05-2021 5
Date of Sampling 12-05-2021 Sampling ID No. 120501/40/2021-2022
Time of Sampling 11:30 :
Sampling Done By NCL
= Sampling Location ETP INLET ‘
. Sampling Description EFFLUENT WATER BEFORE TREATMENT
Sampling Protocol 1S:3025(Part-) .~ Sampling Quantity TWO Lt
Packing Condition Sealed: _ Packed In Glass Bottle
oA  TESTRESULT
S.No.| Parameter Ly Unit Protocol Result
T e [ = [ APHA4500{H+B) 569
7| Total Suspended Solids (T5S) T TWglL | APHAZ540(D) 78
3| Bio Chemical Oxygen Demand (3 days al 27°C) wgll | APHA5210 (B) 540
%[ Chemical Oxygen Demand (COD) | mglL | APHAS220(B) 3379
5| Ol & Grease e mall | APHA:5520 78

*** End Of Report™**

Laboratory : A-1/156, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 (U.P.)
Phone No.: 0120-2803115 | Mobile : 8810430345 | Website : www.newconlab.in
E-mall : newconlab@gmail.com, newconlabfinance@gmail.com



.

.
.




L

.




:




e

.

.
.




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
(Original Application No.16 of 2021)

IN THE MATTER OF:

VipitKuomar ... L. Applicant
Versus

DSM Sugar Mills Ltd. & Ors. ..... Respondents

KNOW ALL to whom these presents shall come that |, Amit Sharma aged about 54 years S/o Sh.
Jagdeesh Chandra Sharma working as Senior General Manager (Commercial) with DSM Sugar Mills Ltd
having its Corporate Office at: 241, Okhla Industrial Estate, Phase — ili, New Delhi — 110020 (the
Respondent No.1 herein) do hereby appoint:
ANUBHAV ANAND ARON, ABHINAV ANAND (Advocates)
A-901, Apex Golf Avenue, Sector-1, Greater Noida (West), U.P. - 201 2016
Mob: 9811764256; 9582416270
E-mail: abhinav.legal@gmail.com

(Hereinafter called the Advocate) to be my/our Advocate in the above noted case authorize him:-

¢ To act, appear and plead‘in the above noted case in this co 'rt or m any other Court in WhICh the
same may be tried or heard and also in the appellate = :
payment of fees separately for each Court by me/us. - |

e To sign, flle venfy and present pleadings, appeals (|
review, re - v SEdenceervvimina or ather pefitio |

be deeme cution ¢

i

abmit to | I
the sai¢ *

e done

! NGT OF DELHI coLfﬁT FEEQ

DLCTO413802021%5‘R/& \
04:MAR

ratify an:
asif do
sthorizeq [
aen the 1}
widthe ¢
sts wher

* himself,

- 150 i the eve
me/us . unpand

prosecution of the sald case until the same is pa|d up. T}
above Court. | /We hereby agree that once the fees are pas, ©o 0 -
of the same in any case whatsoever and if the case prolongs for more than 3 years the ongmal fee

shall be paid again by me/us.
IN WITNESS WHEREOF l/we do hereunto set my/our hand to these presents the contents of which have

been understood by me/us on this 18" day of August, 2021
Accepted subject to the terms of the fees "“ Pm,mw; Sugar Mills w)

o

ANUBAHV ANAND ARON & ABHI ANAND M ;
(D/1848/2003) (DI/762/2007)
(Advocates) Client




PRoOOF O F L{&ERVICE

Abhinav Anand <abhinav.legal@gmail.com>

M Gmail

Reply /Submission - DSM Sugar Mills Ltd. (O.A. No.16/2021)

1 message

Abhinav Anand <abhinav.legal@gmail.com> : : Thu, Aug 19, 2021 at 1:29 PM
To: litigation.life@gmail.com, vinitmem@gmail.com, ccb.cpch@nic.in, ms@uppcb.com, csup@nic.in, dmmuz@nic.in

Sir /Madam,

Kindly find attached the Reply /Submission to be filed on behalf of the Respondent No.1 i.e. DSM Sugar Mills Ltd. before the
Hon'ble National Green Tribunal, New Dethi in the matter of Original Application No.16/2021 titled as "Vinit Kumar vs. DSM Sugar

Mills Ltd & Ors".
Regards,
Abhinav Anand

(Advocate)
Mob: 9582416270

@ Reply (DSM Sugar Mills Ltd) (OA 16 of 2021).pdf
10569K





